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FBOM No. 4 

(sEE RULE 42 
) 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: 

ORDER SHEET 

Cxigial ;pplecation 

Muse Petition No;  

Contémpt petition No;  
Rew ipplecation Nb:  

	

APiP1écants: 	 / -n\& 

Resp3ndants;.. C4'/ I 2X6 

Acate fjr the pplecant_ Hj M 7AS 

.Aoate for the RE?spofldants;_ 

	

- Not!s lot trio 	istryf Date 	I 	 rcr of the T 

6,7.20Tresent: The Hon'ble Mr. JustteD.N. 
Chowdhury, Vice—Chairman. 
The Hon'ble Mr. N.D. Dayal, 
Member (A). 

Heard Mr. V.M. Thomas, learned 
counsel for the applicant. 

I 	The application is admitted. 
1 Call for the records. 

Any appointment to the post of 
Asstt. Director (Lecturer) in the N.E. 
Police Academy', Meghalaya pursuant 
to the advertisement No. 05 shalL be 

I subj'ect to the outcome of the O.A. 
Put up again on 18.8.2003 for 

orders. 
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I 	 18.08.2003 
'N 	 941X200 Presents The Hon'ble Mr.Kf:V. 

0 3 	 Prahaladan, Ir(A) 

/ 	 • 	 List the case on 9.9.2003 for / 	/ 	$ 7V0 	 order. 

mber 

bb 

9.9.2003 	List again on 24.9.2003 to 

JYO*i&,I 	 enable the Respondents to file written 

• 	 statement. 

• 
• 	 mb 

dents and accor ng he prayed for time 

I 	Ifor filln 	

. 	agiZ t  

/ 

	

24.9.2003 	Heard Mr.V.M.Thomas, learned counseji 
— 	 for the applicant. Mr.A.Deb Roy, learned 

SR.C.G.S.C,. stated that he has received 

instruction from respondent no.4, but he 

9' 	 requires futher instruction from other 
'ib &9., 	 respondents, and accordingly he prayed 

for time to file written statement* 

prayer allowed. List the case on 

28.10.2 003 for further order. 

• 	 Member 	 Vice-Chairman 
bb 

	

28.10.2003 	Ori the pra'er made by•• MrA.Deb Roy, 
learned Sr .0 .0 • S.C. four weeks time is 

• 	 • 	
allowed to the respondents to file writhe 
statnent. 

List the case on 1 .12 .2003 for order  
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22.12.2003 I Present: Hon'ble Mr Justice B. Panigrahi 
Vice-Chairman 

Hon'ble Mr K.V. Prahaladan, 
Administrative Member 

I 
I 	Written •statement has been 

served upon the learned counsel for 

the applicantwhO has prayed for time 

to file rejoinder. LIst it on 

9.2.2004. In the meantime rejoinder, 

1 if any, may be filed. 

: 

Member 	 Vice-Chk irman 
nkm 

present: The Hon 'ble SMt4 Bharati Roy 
Member (J). 
The HOn'ble Shri K.V.Prahlada-
Member (A). 

None appeared for the applicant. 

NO rejoinder has been filed till todaym  

Matter be posted on 17.6.2004. 
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Office Note 	Date 

)**xd $iri M.M.Thornaa, learned 
counàel for the applicant and Sri A. 

I Dab Roy, learned Sr.c.Gs.0 for the 
I respondents are present. 

5tand over to t*. 842.04. 
I 

Member 	 Vice..Cha.trman. 
I 

I 

The applicant is present in person. 

He states that his advocate is not 

well. The applicant had applied for 

I the post 	of 	Assistant 	Director 

(Lecturer) 	in 	the 	N.E. 	Police 

I Academy. 	In 	all 	one 	hundrea 

I eightythree candidates had applied 

for the post and after shortlisting, 

ten candidates were called for the 

I interview. The applicant was not 

called and he approached this 

Tribunal by filing 0.A.No.55 of 2003 

I wherein directions were given to the 

respondents 	to 	interview 	the 

applicant 	for 	the 	purpose ,  of 

selection. Ultimately the/applicaht 

was not selected and respondent 5 was 

F selected. Ihe applicant claims that 

he is not 'only better qualified, but r 
better suited candidate. In order to 

examine the issue raised in this 

application 	it 	is 	considered 

necessary that the respondents should 

place before this 	Tribunal 	all 

records pertaining to the selection 

to the post of Assistant Director 
I (Lecturer) in N.E. Polfe Academy on 

I 

10.11.04 

I 

I 
pg' 

8. 12. 2004 
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4 	 O.A.No.159/2003 	 /17  

8.12.2004 

OrrT c9 8/'2/o 

A-' )flYu%dTa_ 
t0 i 1  nkm 
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the next date of hearing. 

Mr A. Deb Roy, learned Sr. 

C.G.S.C. seeks three months time to 

place the record before the Tribunal. 

Stand over to 7.3.2005. 

Member 	 Vice-Chairman 

is directed by this Trjbunal the 

respondents has prduced the original 

records in sealed cOver* W6 have heard 
the learned counsel. for the parties. 

Hearing concluded, judgment reserved 

(IY 
Member(A) 	 Vice-cha.tma* 

//t4_ 

/ 
.. 

Q /VO4 / 

61^ 	
7'  

16.3.2005 	Judgm2nt delivered in on Court s, 

kept in separate sheets. 

The O.A. is dismissed in terms of 

the order. 

Member 	 Vice-Chairman 
bb 
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CENTRAL ADMINISTRATIVE TRI1,3TJ1,,AL 
GUAH.TI bENCH 

DAT OF 

Shri Swaroop Sharma 
.0.0000 	

: 	

0 
i00000000000000 0• 

	
00.00000 00. 00000000000 0•0, 

0ppLIC.NiS) 

Mr V.M. Thomas 
0 6 0 0 I 

• 0 0 0 0 6 0 0 • I • 0 0 0 • • • * • • • • o • o a o a a a a a a 0 0 0 • • o 0 0 
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FOR THE 
APPLICANT(S). 

-VERSUS 

The Union of India and others 
• •oa0 0 0 0 0 I'S S ..O.000000 00000° C 

	
0000 0 000400 

.REp0NENT(5) 

Mr A. Deb Roy. 
•d *000 •0j040'4000 •00*00 	

0•0 •CS 	
0*00° ° 	

'OR THE 
RESPONEENT (s). 

THE HON'BLE,  MR. JUSTICE G. SIVARAJAN, VICE-CHAIRMAN 

THE HONBLE MR. K. V. PRAHLADAN, ADMINISTRATIVE MEMBER 

i Whher Reporters of local papers may be allowed 
to see th 

judmet I 

20 To be referred to the ±aporter or not '1 

Whether their Lordships wish to se th5 fair copy of the 

Judmeflt ? 

whhr the judgment is to be circulatd to the othr bencheS ? 

Judgment delivered by Hon 1 ble Vice-Chairman 

X)~~ 
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IN THS CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.159 of 2003 

Date of decision: This the /'day of March 2005 

The Hon'ble Justice Shri G. Sivarajan Vice-Chairman 

The Ho&ble Shri K.V. Prahiadan, Administrative Member 

- Shri Swaroop Sharma 
"Gauri Shankar", Kench's Trace, 
Shillong -793004. 	 ..... Applicant. 
By Advocate - Mr V.M. Thomas 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Department of Development of North Eastern Region, 
Vigyan Annexe, Maulana Azad Road, 
New Delhi. 
The Union Public Service Commission, 
through its Secretary, 
Dholpur House, New Delhi. 
The North Eastern Council, 
(Taxation Building), 
through its Secretary, 
Shillong. 
The Director, 
North Eastern PoliceAcademy, 	- 
Umsaw, Umiam, Meghalaya. 
Smt GahabatiChanambam, 
C/o N.E. Police Academy, 
Umsaw, Umiam, Meghalaya. 	 ......Respondents 

By Advocate MeA. Deb Roy, for respondents 2 & 4. 

ORDER 

G. SIVARAJAN (j), VICE-CHAIRMAN 

The matter relates to selection and appointment 

to the post of Assistant Director (Lecturer) in the North 

Eastern Police Academy, .Umiam in Meghalaya State. The 

applicant, Shri Swaroop Sarma is a Post Graduate Degree 

holder in Sociology (MA) from North Eastern Hill 

University. He has also two years research experience in 
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the subject under Professor A.C. Sinha, the then Head of 

the Department of Sociology, INEHU. The applicant had 

served as Assistant Director (Lecturer) in N.E. Police 

Academy during 15.12.1998 to 11.06.1999, 18.06.1999 to 

13.12.199, 22.08.2002 to 3112.2002, 10.02.2003 to 

07.08.2003 totalling 669 days. 

The 	UPSC 	issued 	advertisement 	inviting 

applications, inter alia, for the post of Assistant 

Director (Lecturer) in the North Eastern Police Academy 

(NEPA for short), 	Meghalaya 	in March 2002. 	The 

qualifications prescribed for the said post are : 

Essential: 	 - 

A 	Educational: Post Graduate Degree in Sociology/ 

Psychology/Social Anthropology from a recognised 

University or quivalent. 

B. Experience: Two years research/teaching 

experience in any of the subjects mentioned in EQ (A) 

Above. 

Desirable: 

Experience of teaching in educational 

institutions in North Eastern Region of India. 

Altogether 183 applications were received. Since - 

there was only one post of Assistant Director (Lecturer), 

on the basis of preliminary scrutiny and shortlisting 

criteria approved by the Commission, ten persons were 

called for interview. Since the applicant's name was not 

included in the said list, he filed application 0.A.55 of 

2003 before this Tribunal. Pursuant to direction issued 

by this Tribunal in the aforesaid O.A. the applicant was 

a l so  called for interview alongwith the ten persons. The 

• 	applicant appeared for the interview. The grievance of the 
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applicant in this O.A. is that, ignoring his superior 

claimfor the said post respondent No.5 in the application 

was selected and appointed to the post as per order 

No.NEPA/Apptt/AD(Lec)/5/99/Vol-I/l705-4l dated 17.06.2003. 

This order is impugned in the application. 

4. 	On behalf of respondent No.2 a written statement 

is filed. In para 3 of the said written statement it is 

stated that the applicant's candidature was rejected as he 

was not having possession of two years teaching experience 

in academic institutions of North Eastern Region of India 

as per the short listing criteria approved by the 

Commission. It is further stated that after interviewing 

the applicant also, one candidate was recommended for the 

above post and the recommendation letter was issued on 

13.05.2003. The applicant, it is stated, was not found 

suitab1e by the Interview Board to be recommended for the 

aforesaid post. Regarding the applicant's contention that 

the post is filled by an OBC candidate though it is not 

reserved for any category, it is stated that the notified 

post was an unreserved post open to all categories and may 

be filled by a candidate of. any category whether general 

or ST/SC or OBC provided he/she fulfils the requirements 

of the post and is called for interview and in the 

interview he/she performs to the satisfaction of the 

Interview Board to be finally recommended for the post. It 

is further stated that in the instant case 6 ST, 3 OBC and 

2 general (including the applicant) were called for the 

interview and the recommended candidate happened to be an 

OBC and the question of reservation of the post does not 

arise at all in this case. It is also stated that the role 

of Ministerial Representative is limited to apprising the 
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Interview Board of the requirement of the post, service 

conditions, career prospectus etc. within the organisation 

and such other information as may be sought by the Board 

or the candidates and that he does not participate in the 

actual process of the selection. Respopondent 3, it is 

stated, was not in the Interview Board and that neither 

respondent 3 nor respondent 4 has got any role in the 

selection of candidates. The interview Board, it is 

stated, has on it two or more expert Advisers who have the 

technical knowledge and expertise to assess the 

candidates; they are, chosen and appointed by the 

Commission for obtaining independent expert assistance and 

advice in assessing the performance of the candidate and 

his suitability for the post in question. They also assess 

the potentiality" of the candidate. It is further stated 

that the Interview Board determines the broad pattern for 

the conduct of the interview and that the Board also 

discusses the subject requirement of the posts so that the 

examination of every candidate is well directed and 

purposive and after the candidate is interviewed the 

President of the Board assigns marks to each candidate 

based on the advice given by the expert Advisers and on 

his own judgment regarding the performance of the 

• candidate. 

As directed by the Tribunal the UPSC has also 

produced the files in a sealed cover despite the written 

objection filed claiming the privilege available under 

Section 123 of the Indian Evidence Act, 1872. 

We have heard Mr V.M. Thomas, learned counsel for 

the applicant and Mr A. Deb, Roy, learned counsel for 

* 

	

	 respondents 2 and 4. The counsel for the applicant 	! 

submitted that the applicant has got all the required 
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qualifications and that he was not selected for 

appointment only because he. belongs to a forward caste. 

Though there are certain allegations regarding malafide on 

the part of the respondents in the application, the 

counsel did not seriously pursue such allegations. The 

counsel further submitted that he is entitled to be 

selected and appointed in preference to respondent 5 in 

view of his superior qualifications. Mr A.. Deb Roy, 

counsel for respondents 2 and 4, submitted that the 

Interview Board consisted of experts in the field and that 

the selection was made strictly in accordance with the 

procedure prescribed which can be discerned from the 

records now produced. 

7 	We have considered the rival submissions and also 

perused the original files which have been produced before 

us in sealed cover. 

8. 	Circular No.29 dated 27.07.1992 issued by the 

UPSC, Recruitment (c&P) Section (vide No.F.16/11(i)/92-

R(C&P) dated 27.07.1992) prescribes the procedure to be 

followed by the Interview Boards and size of Reserve List. 

Paras 4 and 6 of the said procedure are extracted below: 

11 4, 	Candidates are called for interview after 
preliminary scrutiny of applications by the 
Commission. The Interview Boards "examine" the 
candidate. This is a constitutional function of 
the Commission. The purpose of the examination of 
every candidate is to ascertain his suitability 
for, the post in view. The Board has to express its 
view on each candidate by awarding marks on the 
basis of a total evaluation of the candidate's 
performance and taking into account his 
qualifications and experience. In order to be able 
to do so, the Board will find it useful to discuss 
with the Advisers and the M.Rs. the special 
requirements of the post. The Board will also find 
it useful to determine the broad pattern for the 
conduct of the interview so that the examination 
of every candidate is well directed and purposive. 

11 6. 	After each candidate is interviewed, the 
President of the Board will consult the expert 
Advisers regarding the total marks to be allotted, 

no...... 
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no attempt will be made to give marks for each 
plus point. IN the light of the advice tendered by 
the Advisers and his own judgment regarding the 
performance of the candidate, the President will 
assign marks to each candidate. Each Adviser is 
not asked to assign marks with. a view to strike an 
average, the attempt is to arrive at a concensus 
but where this is not possible, the President will 
use his own discretion and assign the marks. In 
certain cases these marks may be firmed up only 
after interviewi.ng a few more candidates, it 
considered necessary. Final marks awarded during a 
session must be announced and recorded." 

We have also perused the relevant files. We find 

that the Interview Board under the Presidentship of the 

Hon'ble Member Dr S.R. Hashim in the UPSC conducted an 

interview on 28.3.2003 to select a candidate for the post 

of Assistant Director (Lecturer) in the N.E. Police 

Academy, Umiam, Meghalaya. The Interview Board consisted 

of Dr S.R. Hashim, Prof. B.N. Chattoraj, Retd. Prof. and 

Head, Faculty of Criminology, National Institute of 

Criminology, New Delhi, Shri S.V. Subramanian, Retd. 

Director General of Police, Assam and Shri T. Pachuau, 

IPS, Director, NEPA, Meghalaya. It is seen that eight 

candidates were interviewed in the morning and four 

candidates, including the applicant, were interviewed in 

the afternoon of 28.3.2003. We also find that, as provided 

in clause 6 of the procedure extracted above, the 

President of the Board after consultation with the other 

members of the Interview Board had assigned marks 

regarding the performance of all the twelve candidates. We 

find that highest marks was awarded to respondent 5 

(60/100), whereas the applicant had secured only 58 out of 

100 marks. The other persons interviewed secured less 

marks. 

In this context it must be noted that judicial 

review is not concerned with the merits of a decision but 

with the manner in which the decision was made. Judicial 

review is enUrely different from an ordinary appeal. 
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These positions are settled by the apex court decision 

(Tata Cellular Vs. Union of India, (1994) 6 SCC 651)'. 

From the perusal of the confidential records 

produced before us we are fully satisfied that the 

selection and appointment of respondent 5 was made 

strictly in accordance with' the procedure prescribed in 

the circular mentioned above. 

Having regard to the fact that the Interview Board 

consisted of eminent persons particularly Technical 

Experts in the field and the, said Board had taken a 

decision strictly in accordance with the procedure it 

would be inappropriate on the part of Courts and Tribunal's 

to sit in judgment over the expert opinion, based on which 

the selection to the post is made. We find no illegality 

in the impugned order. There is no merit in this 

application. It is accordingly dismissed. 

No order as to costs. 
91 

K. V. PRAHLADAN 
	

C. SIVARAJAN 
ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

n km 



IN THE CENTRAL ADMINISTRATIVE TRiBUNAL 
GUWAHATI BENCIj GUWAHATI 

O.A. NO: 159/2003 

Shri Swaroop Sharma............................................................ Applicant 

Versus 

Union of India & Others................................................Respondents 

AFFIDAVIT 

I, Dr. S.R.Hashint 
( 

Date of birth 02-04-1941) Chainnan, Union Public Service 
Commission, New Dethi do hereby solemnly affmn and most respectfully state as follows:- 

The Hon'ble Central Administrative Tiibunal vide their order dated 08-12-2004 directed 
the respondents to produce the minutes of the proceedings of the Selection Committee mentiond 
below by the next date. 

I, as Chainnan of the Union Public Service Commission, a Constitutional Body, am in 
control of and incharge of the relevant records. 

I have carefully read and considered the relevant records and have come to the 
conclusion in respect of them as under:- 

Documents for whIch 
PrivileRe Is claimed 

File No.F1/4/2002-R.ffl 
( 

containing pages from 1 to 
126/corr & Notes pages from I to4l) relating to the recruitment of 

One Assistant Director(Lecturer) in North Eastern Police Academy, 
Meghalaya, Ministry of Home Affairs, General Central SeMce, 
Group 'A', Gazetted, incorporating the Preliminary Scrutiny 
notes/Shortlisting Criteria and the Report of the Interview Board 
containing the name of the recommended candidate; 

Onginal proceedings of the Interview Board held on 
28-03-2003 for recruitment to the aforesaid post, consisting of 
Notes of the President of the Interview Board (16 pages) 
and the Reserve List 

( 
one page) 

in) Procedure to be followed by Interview Boards and size of 
Reserve List (eight pages) 

'( ALL 11'4D'A 	--:!?=. - L-4-1d~ 
691/96 
	 Contd p  2 
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I have found that these are unpublished official records relating to the affaim of the 
State and their disclosure will cause injury to Public Interest and will materially affect the 
freedom and candour of expression of opinion in the determination and execution of public 
interest. 

1 do not therefore, as per law give pennission to any one under Section 123 of the 
Indian Evidence Act, 1872 to prod4 the said documents nor to give any evidence derived 
therefrom, and claim privilege under the said Act. 

However, I most respectfully point out that I have no objection, whatsoever, to the 
documents in regard to which privilege has been claimed, being produced on demand, for 
perusal by the Hon'ble Tribunal in camera for satisfying themselves about the bona fides and 
genuineness of the privilege. The Original relevant noteare enclosed in the sealed cover. 

I realize the solenmity and significance attached to the exercise of power under Section 123 
of Indian Evidence Act, 1872 and the privilege is not being claimed on the gounds of expedienor 
or to avoid an embarrassing or inconvenient situation or because it is apprehended that the 
documents, if produced would defeat the case of the Commission. 

Solemnly, affirmed at New Delhi, this 	-e\ day of March,2005 

-. 
(S.R.Hashim) 
Chairman, 

Union Public Service Commission, 

DEPONENT 
( VLJENOR 

*/ SINGE! 
L ALL IND) 

Regn. No. op  
681/96 

ATTESTL?f' 

JRAS Gd
IiC jethi [Indial .  
Ro Ndp 3 

) 
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I , Dr. S.R.Hashim, do hereby solemnly affirm and state that the contents of 

paragraphs 1107 are true to my knowledge. 

-:!" 

L , 	% 

(S.RHashim ) 
Chairman, 

Union Public Service Commission, 

DEPONENT 
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THE CENTRAL ADM1NISTRATIVE TRIBUNAL 

6UWAHATI BENCH 

Lat:cp 
under Section 19 of the 

Tribunals !4c:t, :ij 

 

 

J5J1IL ?W3 

4 
' 2003 

-bETWEEN- 
:i 	Swa rocp Sh a rma App 	Ic: ant; 

Union of 
, 

...-.- ............................................-.-,.....,. 

SYNOPSIS 	OF 	THE CASE 

In 	this 	 the H Aooj:jcant 	is 	chaI1n 

np the appointment of the Respc) dnf no 	Asstt 	Di rec: 
tcr 	(lecturer) in 	the 	rth•Eaeter'n PoliceAcademy. dm1 am 

Mephaaya 	by Order of the Respondent no,4 beeriop no. 	NEPA/ 

(:Lec:: 	 dt, 17-6-03 	fol Io±c 	an 

and 	inte .......... conducted: by the UPSO in which 

ith 	applicant to had 	participated. 	The applicant 	is fur- 

hor p ray lop for a di rect ion 	to the concerned 	 ndent- 

to oaooc}int -him :i ..........e 	said 	post, 

.ates 

995 The 	applicant 	ot t ..toed Post Oraduate Dec ree 

in 	Soc::i oloc: 	1() 	from NEHU. 

'7 '7... 	, 	 The apo I Ic:ant pot 2 years' research exper: 

ence in the subject under Prof.A.C.SinKii  

the tiien Head of the Deptt.of Soc id oç 

5... 	
The app]. bent S:rved as Asstt Di rae: ton 

(lecturer) in N,E,FoI:lrp Academy for :L79 

.3.V5. On i...... hoc basis 	 Annexu i- c 

a in the applicant s a rv cci as abov :: 	.ç._ r 

!O'Ther 179 	d a y s 

1-9-99 

cor!td-:,: 



P ant icul  

qain the sq p;licant sarvec on ac hoc basis 

for 12 cisys 
	

(nnexure-, 

Presently hh a applicant is se rv I no on ad-

hoc baa ia; in the said post; 	(nnexura-7 

in the meantime in March 2002 the post waa 

advertised by LJPSC f. r r::qu1. an appointment  

) 

Date 

to 
31-12-02 

10-2-03 

/ 

March "02 

WalificationstE.sen i al -- (a)Post Bradua 

a Dep rae :1. n Soc 101 op /Psyc:ho 1 opy/Soc I al 

Anthropology from a recocsnised Uni.ve rsi.ty or,  

equivalent (b) Two years rese.arch/teachimc; 

c'ienc:e in any of the said subjacte 

Desirable . Experience of teaching in acade--

m:i.nsjtuc}ns in NEReqion of 1ndia 

O.A. 55i200 	 pplfr.::ant. hemp qualified, apol:cec: for 

• o: the post. but he was not ca ..C...I L)r the 

interv law scheduled to he held on 28-3-2003 

Hence he preferred CJxnci5/2003 nrsvnp 

for a d inaction to the Rasp no 2 to allow 

h :Lm to ape•ar in the :lnterv :1 ew 

interim 	 • 	• j••• 	. ' 	.... 	-. 	•L 	...... 	 r) 
_k 	 ... 	J 	,. 	 1.:i 	•.. 

pondenta:. to allow the Applicant to appear.  
.•( 

	

-03 	The eoni ic,ant apea.red for the interview  

alono with 10 other candidates, 	:Lnci.c.u:inp 

the Respcin dent no 5 

	

10-403 	 no55/2003 was d:laposed of ( dismissed 

as i.rfructuous) as the appi cant, aire.ady 

secured the relief that he had r,rayed for.  
{ nnexure  •-( 

con 

<1 
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qj 

c:i; i. 2.0,' 

7 / 7 / <% 
On cc:minq to know that the Respondents have 

offerr'ed the apoo:intment to the Ranc 5 

the Ar)o I ic,::an t preferred Ci A. :i. 20/2003 w h ich 

was -al lowed to beeithr'awn by this Hon 'bla 
-a----- 

Tribunal with :tea.va to r'efila it 	vide 

Oderdt 7/70: 	 -- 12 

17/6/03 	in the 	 n t i 	App :i. ic: ant: -a ad--- hoc se rv ice 

was terminated by Order dt . 17/6/0:3 and by 

another order bear inq no NE:PA/Appt t/AD (Leo ) / 

/Qt/t-i. 1 / 1705-1 i 	also at,. 17- 6-O3 	the Re-a-- 

cndent no5 was qiven the appointment to the 

most i. n quest ion 	 - -Anne <ure- 11 

F-tc-c'ic:e this application chal1enqnç the • 4 "'C , • 

-:a:i.d appointment order and claim: nq artpoir;t:-

ment to the said post 

N!ain (rc:t.ir"ds Urged 

1. )He appointment of the Respondent nc:5 	wac.; made 	in 	a 

h-h--- L.sh 	rtann a r without p rep ar i nq or pub I sh mi any 

sa3.act :t ist 

F: e .p t i en tr, c 	5 was civen the a ointent as she 

be 3. onqst- o the C:iBC However, 	i t was not n ant ion cci 	in 

the 	cortc:e rn ad advert iseme:nt that the -t ...ias 	re 'yrv cci 

Moreovar there 	c:annot: be reservation in 	respect of Sir - 

cile post c:adrae; 	] -: i.-e the post in quest ion 

Nepotism and favouritism have played a rci]Je in the 5 

I ac:t ion and appointment of the Respondent.. no,, S 

The app].ic ant is better suited and better qualified 

than the Resoond ant no 5 for apo :1 n tmen t in the post 

in quest ion 



IN THE CENTRAL ADMIN1STRATIVE TRIBUNAL 

SUWAHATI BENCH 

(:)ri c:at.on under Section 19 of the 
(cn1nistratve Tr':buna1s Act i$S5 

no, 	 /2003 

-BETWEEN- 

Shr'i 	roc:):) Sharma 	 c:2.nt 

-AND- 

Un ion of mdi a ; ors 	 Respondents 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

(An App I icat ion under Section 1 9 of the  
Adrnin:istrative Tribunals Act 1985 

O.A. NO. 	 /2003 

—BETWEEN- 

Shr i E;arcx:Dp Sharma 

Shankar" Kenc:h s Trace 9  

shi.l:.cnc 	793 004 

Applicant 

—AND- 

Union of India, represented by 

the Sec:retary to the Govt of :(nd. ia 

Dep tt of De ye I oprnen t of North East- e rn Rep i. on 

Vipyan Arnexe 	Maul aria Azad Road 

New Delhi -- :io oil, 

The Union Public Service Commission 

:oc11.rr Rr:xe • Ne w te:Wi 	:tx: (::)1 

i''ow:h its Secretary.  

3, The North --Easern Council,  

(Taxation Bu:ildinci) 	Shillonp---- 793 001. 

throLu:h its Sec:r'e t.ary 

4. The Director 

N,rth----E:.ast: e rn p  I ic: e Academy,  

123, Urn i. am. Meph a I .aya 

5 Smi:: 	abat i Chanambam 4  

f,/-. N . E . Po lice AC :ui e m'y' 	IJifis -3- •-'- 193 1 23,  

iec:1e-.ya. 

Responden i;s 



DETAILS OF THE APPLICATION 

i Particulars of the Order aqainst which the Application 

is fnade 

In this AoDlic:ation the 	pint is chii1enqinc the 

a000incment; of the Respondent no 5 as Asstt: Di rector 

(Lecturer) jh  the North-"Eaetern PcI ic:e Acadey Lin:,amq 

FiecThal aye by Order of the Respondent no 4 bear i nc. no 

NEP/pptt/AI) ( L. ec /5/99/VoI-I / 1705--il. , dt 17/d/2003 

fD:Ltinp an iverti sem:nt and interview conducted by 

the LJPSC In which the Ap licant too partic:ipated 

2 Jurisdiction of the Tribunal ..... 

The AnpI icant dec:lares that i;h subject--  matter of the 

instant appl:i.cation is within - f this 

Hon 'his ii un... :t 

3 Limitation - 

The app]. further declares that this application 

is within :1:itation period rec:nibeci under 

Section 21 of the f:: mirr'atve Tribunals c:tq 1985. 

4. Facts of the Case 

I 	That the (c].icantobta:Ined a Post Or.aduate SL 

depree in Socio].ocy 	 Noth:astern Hill university 

In 

A r:ooy of .. he relevant certificate :s annexed: 

her eto as ANNEXUR.E- 

the App I icent.. :zsn has a 2 years research 



e<parienca in Soc iolcpy cLurin p 1995-97 under Prof. 

Snh.a the then Head of the Deptt of Soc jalopy of North-

Eastern Nil]. 'Jniveraity 

A. copy of the :ertific:.ate:i. ssued by F:rof 

Sinha dated 10/1 1/98 ic annex ad here to.as ANNEXURE- 2 

ry' 

Ij 

4 3 	That the North-Eastern Police Academy at (Jmiam 

(Naphal aya ) is In inst i tute for both outdar and acadenic 

t;rajninu of nolice c}ersonnel of Nb. repic.fl r.aT'! icr this 

jrtjtute was under the Minie:;ry of i-Lame Affairs Govt, 

of India and at oresent it is under the Deott of Devalor 

.___4. of North-Eastern Re ion Govt of lnd ia (Reap no 2) 

4H4 	That earlier thar'e was an advertisement given in 

the Nepha).aya Guardian dated Nov 23rd 1998 for a most of 

.ssistant Director (Lecturer) i n the North-Eastern Police 

Academ"r tobe f ii .ed up on ad--hoc basis The repuired 

pual lticatic)n was Post braduta Depree in Soc ialoy/ 

Psycholoy/Soc ia]. Anth ropo lopy with two ye ars teach inc4 / 

research experience in any of thee said sub,ects 

A copy of the .aforeFaid advertisement; is 	 '.eci 

hare to as ANNEXURE- 3 

That as the app]. icant; had the repuired qualifi-

cat ion he app ]. i ad for the post and was acted and 

vide üi r no.NEPA/EG/6/90/Vol-111 dated 9/12198 he was 

appointed as Ass i at :an t Di rec. tar ( L. cc: ture r ) on ad....hoc: 

basis for 179 days we_f. 15/12/98 to 11/6/99 He joined 

on 15/12/98 and served till 11/6/99 

A copy of the said appointment order di.; ,.9-12-95 

is 	'q a x ad hereto as ANN:,<Ji.tL-- 	4 

Ccrtd-4 



£4. 

06 	That simliarty 	 - 

.e 	. •; c:n .;•.d 	c:: 	basiS 	for• a 	per.od c:rf a•::tier :Y79 

ay•; •f •' cm 18//99 to 13/12/993 or the strength of the 

t)rcLer 	i-o 	NEF::A/i:f.; . 	((D L.ec. ) 	 Ct 	15/6/99 

-NEn<t se'rvJ in the same c:aPaIY for 1:2 days from 

22/6/02 to :.i I 12../02 as per Ord;e "fl. } NE.r A/p::)tt (DLec / 

9913245-50 • 23/8/02 . :: r the i:1:}r 1 i. c:an t. was 

was i v en a si i :. ar appo n ten t vi d e Order no.NEPA/Apptt/  

	

L.ec:) 	
:h)/2/C3 for a pri 

A 	
od of 

.79 days we f 101212003 to 7/8/200 

Copies rf the 	
appoi.ntmer orders dated c:  

j ... 	'nra 	21102 & 	112/0:.a 	flfl 	 hereto 	as 

' .:i / respecti vely 

4 / 	That in the mearY1P.e the Re.pondeflC 	no2 

L.b].ished an ad,'ertisemert beinc: Advertisement no.5 in 

the issue .dt9-15 MT'ch 2002 of. tne Epl:nmeflt News 

tinp aw1lications for 'c:uiar appointment to vai:OU5 posts 

n1U1ifl0 I post Of As5ttDireCt0" (ecturEfl') in NE Police 

Academy (item no.5 oft he adverti 

The essent iai qua1 if ications prescribed were 

(a) D0st 
Oraduse Deq re e in Soci ci oqy/P'sycho I0OY/ Eoc: i a I 

Ant,hrc)C.)i.Y from .e recccii Lr vesitY or ecuV1 

ient 	and 

(:::) :...O 'ears' 	research/teachinq 	e;<r:.er.e 	jn any of 

the said subjects,.  

A desirable qualification was also mentioned viz 

nierce of teaching in academic in5t.1tutifl5 in 	
North 

Eastarn Rec1i.on of India 

A cpyof the 	
]pv;ant oaqe of the afor.. said r'  

on tb-S 



j 

. (:;c:veY.t i;ecnent n: 5 	as p. b I :iis.ci in the Employment 

9'• 1.5 Lv  arc :h 	zoo:: 	is arn e < &:d be r: t;c, as ANNEXURE -• 8 

4: B 	That in response to thee foresaid advert :i.isement 

the Applicant, 	:inc 	fully qualified, 	ihmi'rtec1 his 

application to the Respondent no2. 

4 $ 	That the interview for the poet in puset ion was 

1 ate r chedu led 'to be heldon 28/3/03 at the p rern± see 

'of the N.E.Police c.cademy i tee I f Several other persons 

;who had a].ec:eppl ied for the aforesaid post received ca].l 

letters d:irec:tina them toapeer for the interview on 

the said date But to the (pplicant s dismay, he did not 

rece :L vs any such letter and as trere were only 3 days 

remaininq for the schec:Iuled interview the Pppl ic ant lost 

all hope of re-csivinp any call letter. Hence the (oplieant 

the r):r.s,cm, before this Hon 'ble Tr:i. bun al 

pr ay i no for a di nec t ion to the Respondent: no 2 to allow  

he Applicant to appear for the said :interview. In the 

said Application, the Applicant spec: ifica I ly pleaded the 

he has both the required ec!e:i wel l aee desirable qual i 

:f ic.:at io1s as mentioned in the Advertisementend as such 

there was no justification at all in not c:allinq the pop-

1 ic:ant for the intervi 

4410 	That by Order dt 25/3/03 this Hon 'ble Tribunal 

was p1 eased todi rect issuance Of not ice of motion and 

further, as an in t.erim measure, ni rer:ted the Respondents 

to al. low the Applicant to appear in the said :Lnterview 

Pi 	copy 	of the aforesaid 	interim 	order 

d t 	/3/03 is anne ed hereto as ANNEXURE - 

4:11 	That Dersuant to the said interim Order the 



(tpp Ii c: ant appeared 	for 	i;h a :1. n 1;  a rv :1. ew for 	be post of 

(sstt Director (Lecturer) in the N E.Poi ice academy. held 

an ::/03 it may be mentioned that there were ii cand 1-

dates in all inclu.dinc the Anolicant and the Re no5 

who appeared in the-said interview on that data, 

• 012 	That thereafter the afor'esaid O.A. nc 55/2003 

• 	acjain came un for admission he:fjy"e -1:his, Hon 'dl a Tribunal 

O tb at data the Applicant subm it ted tb at 

persuant to the 	 rim order passed on 25/3/039 he was 

. :t I OI.Jed to appear in the in t; a rv I ew he lb on 2813/03 

ordinQly this Hon 'die Tr'ibunal was pleased to' rec:ord that 

since trieapplic.:ant secured the relief prayed for, no fur-

ther direction is r - ecassary and -h  aopl ic:at ion was thus 

dismissed as :infructuous by the order dt; 1C:/4/03 

i copy of the a -foresaid Order d t 10/4/03 passed 

in 0 \.rio b5,'$:uQ; is a.nne<wd hereto as ANNEXURE 	10. 

13 	That thereafter 9  while await inq the result of 

the i n t e rv I aw 	the (pp 1 ic-ant c: same to know tn at some--- 

t I me in the ml dd Ia of May 03 the Respondents had of f---

errec] the appcintent to the po-st:incuestion to the 

Respondent rio3 directinp her to join the post within 

a month if the offer is acc:eptad 

014 	That thereupon 9 apprei end PCi that the inte- 

view ci.ven by the Applicant has not been taken into can----

sidarat ion while m.ai-::i.nci the aforesaid seie:.tion9 the 

(ipp:Lica.r- t; once aa-ai.n preferreO an {-pplic:ation before this 

Hon 'ble 1 ribunal beinc O.A.no.120/2003, pr'ayin that 

a ) the Respondents may be d :1 rec ted to take in to cons ide---

rat:i.on the interview--results of the Applicant too in the 

matter of seiec:tion for the post of Asstt.Director (L.ec--- 

4K 

C 



tur'er) 	in the 	NEpo].:p Academy and to offer him 	the 

appointment i f found me r i tor -ru 	and 	( b );o set 	as ide 

and quash the se I ect i on anH 	 • 	.k. 

(ie. present Resno,F to the said D0st 

4 ii 	That the a.tc}resa:id 	 )'Oc% c:acne up for 

adm i ss ion on 4-6200: and ± his Hon ble Tribunal was 

:. e.aecj 	to cr'cter 	:i ssuance o f 	not:ice of nf_:jp, 	fi::<:.nq 

admission.  

e.poncrnt no,4, vide his 

Order under memo no NEP/pf: 	 t / 1718-24 dt 

17th june :03. 	
ter'm.je(;d the serv:j, ce;c.f the Apmljcant 

•a.d- hor-  Asstt,Director (ecturer) 	wef. 13-6•0:. 	it 

from the said Order that by another Order 

of the same date ( i e l$-&-03 ) bear Lop no NEP/pot t / 

:LhL..ec, /5199/Vo i--I/ITO- the no% has been 

appointed as Asstt. E:: rec ton (Lecturer ) c:onoequen tupon 

se 3. ec lion by the UPSC:: 

copy of the aforesaid t:erm:jnatjjn order 

dt. 17---&-03 (contain mr refe rencc to the •appontment of the 

of the Rep :no5 ) is annexed hereto as ANNEXURE 

4 17 	That the 4ppl ic.ant states ti ....:..t sipnj fic:antly 

a cony of the aforesaid order has be en endorsed to 
...... 

Responden: no3 (Secretary,, North--Eastern Counci 3 ) which 

poes to s, - h that the 	 ad some say :i. 0 the matte r of 

a pain tm. nt, of the Respondent no 	and the term in at: ion of 

th 	I i cant 	Hence the NEC.. tb rnurh i to Sec re tar'-' has 

been ir:.a::e . Re:::ndent in this apolication.  

18 	That the ipp;.icant beps to state that inspite 

of best efforts a copy of the .appo:Lntme't order of the 

Contd - 



Rei:,c:nd ent no 5 c:ct Id nct b e cb t. I nd by tb.e (:p 1. i can -..a 

: 	. h.a; r cac:c. 	t;c 	e 	 The 	'. 1:c.nt vide a 1tteT' 

. 	ci t :1 0/7 1 o::;• 	Li. 	ed th 	F:spc:id fzi n t no 4 t 	s.pp 1. y 

::c.)py of•t;h 	s.i.id c:r'der 	but ro :c::y has ber qivn to th 

F.:)pi :i.c:art 	t I 1 1 	_•• iate 	Hnc:e t.ie (ppi ic:ant is 	rb1 	to 

.a•- n: X 	C)PY C) •f ti : 	:1 (flp.ACflect a.':)(: i n tien 	fl•(ç p  y- 	.L 

	

thi; apç.]ic:at::i.n 	r•he 	 L:rave•J iev? Of this 

. 	L•1on cl 1 	
•rr ibun a I tc .ubmi. t a cooy a arid when th Repon 

dent no4 :L:p1ie:. ths a m•:•o t[" 	appI:c.ant 

:o::y 	t r 	d t 1 o s ;7 s 3: j 

. 	anne x •d he r to 	',NEXJRE 	12 

4 A . 	 •1• .i at 	t;•ie 	(:)p I :1c.a.rt 	beq3st;a.t;e 	that the' 

nl;m:n t of th e Rs:nci 	r yO :5 has b e n 	mz3.d e ; I thc)ut 

; 	c.rpar:ino 	and pu.biishinq any .. :ie:::t;-:iist 	Mc.reov:r 	it 

h as L: 	e arnt that; t:he RespcnicJnt no 5 was c i cen the? 

appo:ntment 	se)e elonps to the c:atepory of OBC  

eVer it may be stated that there was no ention In the 

• 	concerned dvertisement ((.?nnexure 	8) that the poat was 

reserved for rc; Besides there c:anot be r'e?serVe.tl on 	in 

resc.ec:t'oTe.n:te post cadres 	It S e?lsO relevant 	to 

mention here that the present inc:umbent: ir the nr - 	yf 

Direc:t or' NEPol ice c:ademy ( :eu Reso- 	4) and the pr'e- 

sent incumbent. n the poet of Score t ary of NEC 	i , Resp 

?-?o%) are botn. officers from the Manipurcaare and the 

new- ppointee (ieResr:nob) also balls trom MafliPUi 

Furthermore the Resp no 4 was himse 1''on the Board that 

conducted the interviewS Hence the circumstances show 

that favour'itism has played a role in the selection and 

aoointmentof'che Respondent no5 For all tese reasor 

ce :t ec t ion and appoin tmen to'i t;he R. SC? r) ncj el t no 5 

	

'from i.11eq.ality 	and 	ari.t:rarineSS 	caIli.n 	'for 

\  i' nter'ference n this Honble Tribunal 

I \ 	 son t ci' 
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420 	Tha.tir3iJ of the above circ.stances 	when 

the afr:3resaid O.A.no.120/2003 z:.aie ur ap:ijn for admissiai  

on 7/7/0:3 the Applicant scht leave of this Hon'b:Le Tn-

1:3un.al to withdraw the said application praying also for,  

)erTrLse ion to file a fresh aoolic;ation. This bon'ble 

Tribunal was therefore pleased to d:Lsmiss the said 04 

10/2003 on wi thdrak;al granting liberty to ref i I e it 
H 	 \ç) 

	

copy of the said order dt 7/7/2003 is 	' 

annexed hereto as 	 - 3 

021 	That accordinply the Applicant is preferninc3 

this fresh appi icatior seekinc3 appropriate relief 

ttinq aside and pua.shinq the eel ect ion and appoint;ment 

of he Reoonc.nt: no.5 as Asstt. Director' (Lecturer) in 

the NEPo:iice Academy, and for a direction to the c:on'-

crd fl.rrv+= to apnoint the Aop]. :ic:an'L in the said 

5= Grounds for Relief with LCQaI Provisions 

5 1 	 Th a tt;h the i mpucn ed. appointment of the Respon 

dent 	r3c:3 	has been n:$.cie in a 	wii1 	w3.3uer' 	itt'1C)Lt 
- fr) 

prepanlnc3 or publish:ir%q a select'-ii.st which is contrary 

H 
the principles of servic:e law. As such the impuo.ned 

3.:)3o:Lntmen; v ide order no 	EP/Apptt /(D (Leo) /5/99/Vo1.1 
/0 

1705-11 dt i7•---2003 	liable to be set aside and qua- 

.dforbeinn illeqa 	and arbitrar'y 

50 	 hat it had not been notified in the relevant 

advertisement 	(nnexure 8) that the post in ouest:,c:3ri is 

reserved for oBc::or .f...jp any other special c.at:eCry Never-

the less the Respondent no 	has be en se i. ec ted 	and 

appointed as ens be].onc3s to the 0110 cal;eqory. As such 

Cdntd • 10 

- 



I 

e 	p 	•fe re•c k; :i3. :t 	aç.3o :i. r t:cne 	t 	a f 	Resp:ind en t 	no 	5 
•th 

b?:IflC 	cf 	OE;C; 	cat€cc:ry 	cannc:!t. 	.:e 	4ustained 	lfl 	th 	*.ye 	of 

and 	:i. s 	th e re fr r'e 	I 	e 	se t 	as 

3. 	j•!; 	:i 	a 	:jJ.  

serc, 
:.. ce 	1.a; 	t;h.at; 	tere 	c:annct 	be 	Te:er'vLicr 	..n 

crc 	:i.iI: I.e 	po-;t 	cadrs 	ir 	t'e 	:irart 	c:a 	the 	:cst 	in 

c:n 	b 	:iro 	. 	s mo 1 	post 	c:-ad re 	:L t 	ccL.dd 	not; 	b 

..', ?S?:rVeU 	to ' 	oic 	c.: 	C)' 	any 	:}ther' 	so'c:ia1 	c::tec;ory 

r.: 	:; 	 -• L 	.. 	.L 	4.. L. 	.. L 	 ........ 	• 	.. 	._. 	4. 	. 	... L 	_ 	. 	.. 	.... .L 

....'-..,.. 	 c1: 	 ., 

i (d 

i.c:e 	 and 	t:ie 	prsent 

: 	t:- 	post 	of 	Sc: 	 N:?.fl 1DLk1'Cd'e 

off :i 	ard 	new-appo:intee 	( :i 	te 	F::s 	no3 s 	a1;o .::rs 

.L:j1i 	
from 	t'1anir...r 	Florec vr 	the 	Di.rec:tc.r 	who 	is 	tii 

;opo:int inq 	attorit 	 iise L 	on 	te 	E.rc.: 	that 	con- 

JL 	t '-•2 	If1t1'V :ie 	f4rc 	I t 	:L 	submitted- 	that 	favouri- .ct: :. 

tism and ne CDt ism has played : 	major 	rie 	in 	he 	apoint- 

ment 	of 	the 	Re, 	no5 9 	therehy 	viti... tinc1 	the 	apointment 

5 	 1at the Respondent no 5 who is a oostrraduate 

in Psycho]. 	oy 	havinp 2 years 	teach 1nc3 expenience 	is 

no way better pualified than 	the 	rn1zant, who 	isapoe- 

oraduate 	in Soc io:Lopy 	havinc, 	2 yeareV 	resear'ch 	e<peni-  - 

enca 	in 	the 	s..b.ject 	(which 	l.a 	an 	alteTative 	to 	teaci1n 

k 
expenienc:e 	1.T'ver' 	t;he 	licar; 	has 	eec  

tional 	cee;r.a,:)e 	oual:ification 	,, 	1e 	e;<penlence 	of 

te.c:hin::: 	in 	si' 	ac 	em:ic 	inst:i.. tut ion 	in 	the 	NEJ".e 	ion 	of 

:r,rciia.ic:' 	I 	e 	obtained 	by 	teac:hinp 	in 	the 	NE.PoL ice 

4cademv 	itself 	in 	the very same 	stof(ss)irect0r 

tuner 	The 	:. n t e rv i ew-Boerd has noted 	the: 	f ac: t 	that 

he was work  A. np 	in 	these. : 	c spec i 	inc e 	1998-99 

avinc 	hands-on 	exceri. ence 	in 	the 	cr'cerrlecI 	post 

j.':l', 	the 	cppl :icant 	is better 	suited 	than 	anyone 	else 

to he 	3 ected 	and 	apoointec:I 
Con td-i 1. 

ii 



d 
11 	-1'..  

527 	That i n any vi. ew of the matte rthe selection 

and appoittmen t of the i.espc:?ncn t no 	is a i tape the r 

arbitrary.unreasonable and contrary to the principles 

at servic:e jur:i soruoence 	besides hemp violative of 

rt.ic:Y_e 14 of the Constit.ution Hence the selec:tion 

and appointment so made is liable to be set asida and 

CtLkahed; and the Aoplicant is entitled to be appointed 

in t:h a post; in puest ion 

Details of Remedy Exhausteth 

That the Applicant states that there is no alternative 

remedy available to him e>u:ept; to approac:h this 

Hon b Is Tr I bun a i 

Matters not Previously Filed or PendinQ Before any 

other Court 

Tha app]. ic ant declares that he has not 4.j  ad any 

a.ppiication 	writ petition or suit repardina the 

matter in resoect of .......ii.ch  thi:..iJi.c:ation has been 

made, befc:re any Court or any other authori. ty or any 

other Bend.......he Tribunal nor any such Application n  

writ octition orsuit ispendnc betore any of them 

nc.eotu already mentioned in naras /j-:I4 4 42O;;IVP,, 

S. Relief Soupht For- 

The Applicant orays for the filowinp reliefs 

a.) that the se I act ion of the Resonc.Jen t .... o 5 and 

her a000intment vi.de Order no 4EP/Apptt/AD 

(Lec:)/5/99/Vol-1/1700....I1 dt :17-6....$00 to 

the post of At:t Di rec: tar (Lecturer) 	in the 

N B ., 	ii. c. a (c: ad cmv 1dm i am Mepha I ava • ma v be 

set ......Ic and nuashedl 	and 

4 4 
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b ) that the 	c:::onc:erned 	F%r:rdnt: 	may 

ci i rec.:ted to appoint the Applicant to the 

toT'esaici. oost 

9. 

 

Interim Relief Prayed For 

Fend inp the final dec:.s ion on this app i icat ion the 

App]. ic.ant orjis for the issL;ance of the followinqi  

int erim  

A direct ion may be i.ued e:yinc4 the inpuqned 

.aopintment-c)rc]cr ro 	E.PA/Apptt /D(..ec ) /5/99/ 

Vol-1,'17()5I 1 Ut. 	17- 	2003 . 	appoint inn the 

Respondent no. S to the most of Asstt Di. rector 

(L.ect;... rer) in the 	NI.E.Folic:e Academy. 

:i0This application is fi:Ld throuph Advocate. 

11.Particulars of I.P.O. 

!.P.O. no.7G 9794(: 

be te of I sscja 

i eued f ram 	Guwah a ; I He ad Faa t-Cif f ice 

Payable at 

12.List of Enclosures 

As stated in the Index 

C;ontd-- :3 



VERIFICATION 

Anpliant, Shri Swa roop Sharma , son ....: Shri 

D.C.Sharma, aced: about 	yeara, r'es ide n t of 	Saur i 

Shan:ar 	Kench s Tr'ac::e , mii :Lor 	793 o: 

van fv that the statements mane in the app iicat:jon in 

ICt,,  4:2 1, 	4' Z ar a tn uatc my knoWledqe. those macJ a In 

4;'.,4 :i, 'r :,Z 4:14' 4: f1 fC40 0  are t r u e tn 

my information bas:an on rec:oros 	and tcse fn:ce in 

m a d e in paras 5 	 are my humb I a 

suomiss ions basec} on i.ecai aovic:a and 1 have not suprass-

1 any cnatera L tact 

I And I s:Lcln this Verification on this 	/4 	c 

of july. at Guwahati.  

rn ature 



,0ttt1 	tfr .  

i,::.. .... . n-fi. 
	 Co 

M.A. DEGREE EXAMINATION 1  199 

.j/ ce'44' h& 
4 

If/ 	 ...................jth,O/ 

o/3 I9D7. ... -d9 .....ha4' 
(Fll-lflwlwXe/4/ t' 1Jeçf4ee/ o, 

i I I • 	if  9Xa4'JUM,cl%Cfl/ /U3'tt/ (,fl/ Ui&  

(J,e' 

?(A,efl/ 	i/c' 

1.9. 

91  - 	 '0 ................................. 

r 
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Phone - 2'U44 Itesidence 
Phone - 23231 Oflicc 
(iIn1 NEIIU 

Department of Socio1og 	,4ntp - 

SChOOL OP SOCIAL SCIENCES 

NORTH-EASTERN HILL UNIVERSITY 
SIIILLONO - 793 014 (INDIA) 

10 November, 1998 

IP Wi-OM I T MAY ODNCERN 

Mr. SwaroopSharma has been an MA student in this department. 

He. is known to me as a researcher, as he worked in my 

research project during 1995-1997. I found himriendly 

person, who has sufficient skill for sociability. I wish 

him well in life. 

( A.C. Sinha ) 



'i•" 	 . 

- 

/ L c 	--i 

3 . 

SITUATIOI4 VACANT 

One post each of 'Asstt birector (Scientific aids), Assu Director (Lec 
turer) and Asstt Director (Law) are required to be tilled up on ad-hoc 
basis in NEPA as perdetiis given below :- .... 
Asstt.. Director (Scientific Aids)- Candidates with qualification Degree! 
Post Graduate in Foreiic Science with teaciIng experience Degree in 
Law would be prefcçable 

34( 	j 

,Asstt. Director, LcerI-' ?pst Graduate Degree in Sociology/Psychol-
ogy ocia nthrop1ôg' with two years research/teaching expenence in 
any of the abo'e mentioned subjects 
Asstt. Director (Law)- Degree in Law with two years teaching experi: 
ence man institutiorilcouege. . 
Interview on 8th Dec; 1998 at 1100 hrs vith original,_testimonials. 

--------,- 

Venue Office of the Direct.r, North Eastern Police Academy, Umsa, 
.Umiam(Meghaláya).: 'y' 



1 
North Ette,n Police Academy 

Gcvcrnmcift cfTndin. 	 1 
Mjnjstrv of Home AiThirs 

. 7C) 	 . ltiT 
I '_ 	I ._ 	tJIIII<1IIl 	iviCgiictiayi 

No. NEPA'EG/6190/VoiJIJI 	 Dtd. Umsaw. thc 	th. Dcc9. 

Suìn Swaroop iìarma iS licrefly appoifltc.ct as,  I\4Stt. 'uircctor 
•~ l 

.Lj\.'t.U1 i 1 Vii 	JUV'. I_'iV1 LVI ti _?C1 I'.'J Vi J. / : U*.Y 	'iVi UI cLLc'I.t. LIUIII uic 

+Csti1l(uiri 	 i 1 !/QQ 	+i,-r 	41r till 	1aml1 	tVia)f (1+ 

Ass Dtrector(Leciiei) is made w1uc1-e\er is earlier, in tile scale of Da1I  of 
at 	sin tn n.y 	a .acn,t, 	 .i 	 a, 	 1 1 	• 

11IUi UII1UF 	I R)waTIecs as auirl1i11y!e IL? LilU 

saas..af I-.' saa 	 ,sc' 1'.t,ia 	aaaa. 	at t iai 

	

jilL _.a%J C hi ii Lh..Lit. 	IA V IW TUi-U LL%Ji1 t.i.AJLh I..j t.A&*Lh. 

The ad-hoc appointment however will not make Shri Swaroop 
1 ., .. 	 .. . - 	 .. S,.. 

tII.j.IIliCt..,IILILI%a'.I L',)taLdtIItttH 	
IIa.II,LI ,I}'1P1flhILH1tI1I. 

Li 

	 SJ/ 
'I 

1 •  i..I't.JlW • l 

Li-LI 

.iii711) --uS rtd. iTmsw. the./9 

Copyto:- 

1 

r1. - rt _-.- - .' .s. TT im 	- - .. - 
I li Lilt cutUi IN LsII L '3W 'it UI 

Iudi. Miuisl. 	f Huue 
i\tairs. New Delhi. 

T1.. 	 TtDQC llt.•.1.'.tt 
I 111.1 I1iii-riJLt?i 	tii s1h_d 	lJiItit1?l.Al 

Pn:ii  

uc.Ifll. 

_a 	 i.. 

I 1J 	iildtLVl iVltltllI 	LU LI1 

}1tt.iuit uf AsU.. dii.0 
(Lecturer) is under troeess 
iTid 1ikefin i:tke some lime. 

.it 	.'.a. 
YI%I%j.i Sit £Jtt I t1i.lLi-. I ,ith.J%JLtaa 

}(L.cc1urcr) i 	nlia1_ in vicw 

)ot' 	on-oin 	traininp, 

-ot ç,l• aiatah1c. 

I • t 

I, 

.5-I 

3) 
4 

()) 

I) 

• 

 

Pkk,,d 

lile K1'AO( 11fl. Slllhloiu-Ui. 
• I'I 	 A. 	 LI 	.• 	 i-tUlSA 	 II 	 It 

i iic i-es cUU,11. IN r,rp. u1IlSa%'. naiUI)aIfl. 
ti;r,ae..'s,S 	ls.t r,Sasl 	A .'s'+ i ' 	 / I ..-.liarr\ 

USIA S L/ TILLS 	 tik At1LL I AS/U St. S..,iShti-Fth.JS 	 J_,_Lt-St si J. 

Pcrnni1 filc. 

Oftice order flue 

/ 



North Eastern Police Academy  

Government of India 
Ministry of Home Affairs 

Umsaw 793 1.23 : Umiam Meghalaya 

No. NEPA/Apptt(ADLec)/5/99//Z3 D 'td. Umsaw, the/th, June'99. 

ORDER 

Shri Swaroop Sharma is hereby appointed as Asstt. Director 
(Lecturer) on ad-hoc basis for a period of 179 days with effect from the 
forenoon of 18/6/99 to 1.3/12/99 afternoon or till a regular appointment of 
Asstt. Director (Lecturer) is made which-ever is earlier, in the scale of pay 
of Rs.8000-275-13500/- p.m. plus other allowances as admissible to the 
Central Government Employees from time to time. 

The ad-hoc appointment however will not make Shri Swaroo(/ 
Sha,r(a. entitled to claim any regular appointment. 

(K.K.JTia' 
D1FCCIOF 

Memo. 
No. NEPA/Apptt(ADLec)/5/99f 	Dtd. Umsaw, the4cth,une'99. 

Copy to :- 

The Director (NE-li), Govt. 
of India, Ministry of Home 
Affairs, New Delhi. 

The Under Secretary, UPSC, 
Dholpur House, Shajahan 
Road, New Dcliii. 

} The matter relating to the 
} selection of Asstt. Director 
} (Lecturer) is under process 
} and likely to take 
}some time. Services of an 
}Asstt. Director (Lecturer) is 
}essential in view of 
} ongoing training programmes 

The RPAO(IB), Shillong-03. 
The A/cs Section, NEPA, Umsaw, Barapni. 
Shri Swaroop Sharma, Asstt. Director (Lecturer) - for 
information & necessary action, p1. 
Personal file. 
Office order file. 

lK.l jhn 
I )rccr 

IIi\/II 	ii 

CIOA 



19- 
I 	 - 

Government of India 
Dcpartmcni of I)cvelop:ncni of North iastern Region 

Umsaw, Umiarn- 793 123 
Mcghalaya 

No. NEPA/Apptt(ADLec)/5/99/ 	Jp 	Dtd. Urn saw, th/A u g,02. 

ORDER 

Shri Swaroop Sliarma, S/O Shri Dhyan Sharrna,P.O- Gauri Shanka:r, 
Kènch's Trace, Shillong.-4, is hereby appointed as:Assistant Dirccto (Lecturer) on adhoc 
basis for a period of 132 days with effect from th6 forenoon of 22/08/2002 to 3 1/12/2002 
afternoon or till regular appointment oAssistant Director (Lecturer) is made which-ever 
isearlier, in the scale of pay of R. 8000-275-13,500/-p,m. plus other allowances as 
admissible to the Central Government Employees from time to time. 

The adhoc appointment however will not make Shri Swar2op Sharma 

	

entitled 	to claim any regular appointment or subsequent appointment. 	/ 

'•- 

(Uñi'd Sing) 
Director, 1/C 

Dtd. Umsaw, Au 	2 

	

?c9pyto: 	
I 

The Dy. Secretary, Deppt. ODONER, Govt of India,Vigyan Annexe 
Maulana Aad Road, New Delhi - 110 011. 
The Under Secretaiy, UPSCJDholpur House, Shajahan Road, New Delhi-
110011. 
The RPAO (TB), Shillong-03 

	

4 	The Accounts Section, NEPA, Umsaw, Meghalaya. 
Shri Swaroop Sharma, Assistant Director 9Lecturer), NEPA, for 
information. 
Personal file 
Office Order File. 

Mazunidar 

) 

Dy.  

Memo No.NEPAppU(ADLec)/5/99/Vol 

jx? 



J 
- 

GOVERNMEN1' VIIINI)IA 
DEPARTMENT OF 1)EVEL()l'M ENI' 01' NOR1'! I EA.'l'ERN REGION 

NORTJ I EASI'ERN l'( ) LI CE ACA 1)EM V 
UMSA\\', tiM IAI\'I —793 123 

(M E(; HALA VA) 
/ 

No. NEPA/Apptt/AD(Lect)/5/99/VoI .1 	 /0 IFcb.,/2003 

ORI) ER 	7 
Shri Swaroop Sharma is hereby appointed as Assistant I )i rector (Lecturer) 

in the scale of pay 	of Rs. 8000-275-1 3500/- p.m. pius other allowances w.c.f. 

0" February, 2003 to 7th  August, 2003 for a perod of 179 days or till regular 
appointment is made whichever is earlier. 

The ad-hoc appointment will ilot make cntiilcJ to claim any regular 
appointment or subsequent appointments. 

During the period of appoi itment. his llcad(Iuartcr wi he N EPA, Umsaw 
and will be provided government acco m ill oda ti on. 

T. Pachuau, 1PS) 
DirccJ'r 

Copy to: - 

The Dy. Secretary, Depit. of DONER. ( ovt. ol India. Vigyan Annexe, 
Maulana Azad Road, New Dcliii - 110 Oil. 
The Under Secretary, UPSC, Dholpur I louse. Shahjahan Road, New 
Delhi— 110011. 
The RPAO (Bi). Shillong - 03 

4,The Accounts Section, N EPA, Umsaw, r\icglia lava 
Shri Swaroop Sharma, Gauri Shankar. K':neh's Trace. Shillong - 04. 
Personal File. 
Office Order File. 

i

...  
(1'. Pachuau, IPS) 

1 
	l)irector 

/tJv 
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NT NO:O 

INVITES APPLICATIONS FOR THE. FOLLOWING POSTS 

. (Ret.No.F.1/203/2000fllV) FIVE 
DEPUTY 	. 	 SUPERINTEI4D(NG 

to undo; greducilo/post gmduoto incdict 
students. To Conduct and 	msearch guide 

(OqUirOiuent of 5 yoats experience. 

DUTIES 
BOARD covr. OF NCT OF DELHI. The 

ARCHAEOLOGISTS 	IN 	THE work in (he speciality. To provide patient 
ANY OTHER CONDITIONS & 

BENEFIT: Same as in Item No.3 above. 
post is reserved for Other Backward 
Classes Candidates. QUALlFtCATIONS: ARCHAEOLOGICAL SURVEY OF INDIA. 

of thefive posts, one post Is reserved for 
care in the specialily. Any other duties that 
may be assigned by the authorities from 

Any Spi Conces (r Andaman 8. Nicober 
Admn.:- 

ESSENTIAL: EOUCATIONAL i) Same an 

Other Backward Classes Candidates. time to times. HO:JlPMER Pondicherry but 
a) 	Special 	compensatory 

011owanco k Rs.525-650/.p.m. b) Special 
In Item No.2 at (i) above. ii) Completion of 
Compulsory 	rotating 	internship. QUALIFICATION: 	ESSENTIAL; A. 

EDUCATIONAL: i) Master's degree in 
likely to serve anywhere in India. ANY 
OTHER CONDITIONS: (A) Private practice 

Outy Allowance @ 25% of basic pay DESIRABLE: 	Knowledge 	of 	Hindi. 

Indian History! Arch500logy7Sanskrit/ otonykindwhatsoevershallnatbenhlewcd 
• subect to amaximum o(As. 400/-pot 
((flet.T,i4/2QOj.R.Itt) 

DUTIES: 	To attend the patients through 

Persion/PrakrIt/Pati/Arabic/Anthropor.1y 
with knowledge at Stono age Archaeoty/ 

including anyconsullation and laboratory 
ONE ASSIS- 

TANTOtRECTORLECTURERIN NORTH 
I Departmental DispensarIes, HO: Dethi/ 

New Delhi. ANY OTHER CONDtTION: 

Geology vlitr knawtedge of PlelslorJne 
praclicc. (0) tile candidates selected will, it 
so required, be liebte to sorve in any 

EASTERN POLICE ACADEMY, MEGHA 
LAVA, MINISTRY OF HOME AFFAIRS. 

' Privato: 	tactice of any kind whatsoevr 

Geology of a recognised Universit' 	or Oetence Service, or post connected with OUALIFICATIONS: 	_E[jAL: 	A) 
shall notbe'ttowed. 

.(RefNF.1/295/2001.R.III) 	ONE equivalent. ii) Diplomoin Archaeology from 
the ASloroquivc'hrS2years research 

• the Defence of Indiafor a periodof not less EDUCATIONAL: PosI Graduate agree in LECTURER(FOREtGN TRADE) UNDER 

experiulce in Ancient or Medieval Indian 
than fouryears including the perted spent 
ortlraining, if any 	that: 	ho/she provided 	(i) 

Sociology/Psychology/$ocial Anlhro- DIRECTORATE OF TRAINING AND 

History, 	. Archaeology, 	Epigraphy, will not be equired to serve as aforesaid 
pology from a recognised University or 
equivalent. B) EXPERIENCE: Two years 

TECHNICAL EDUCATION GOVT. OF 
NATIONAL CAPITAL TERRITORY OF Museology, Architecture. or any study 

• Connected with the art and Architecture of 
after the eapiry of 10 years from the dste of 
appointment. (ii) he/she will not ordinarily 

research/teaching eeperionce in any of tha DELHI.OUALtFICATIONS: ESSENTfAL: 

India with speciClisation In one or more of be required to serve as aforesaid after 
subjects menfioned in EO(A) above. 
DEStII0LE : Experience of feaching in 

A, EDUCATIONAL: Alteast SecondClass 
Master's Degree in Commorce (with the tollowing fiOlds: 	a)Pre.hislery and 

Proto.History: b) Art and Architecture of 
obtaining tIre ago of 45 yeats. OTHER 
BENEFIT: BENEFIT OF ADDED YEARS OF 

Acdonric1nzlilutions 	in North Eastern. Foreign Tredo as one of the eubjdcl) 01 a 

Northern India (E5rty period) C) Medieval SERVICE ASADMISSIBLE UNDER RULE 
ooii of tndia. DUTIES: To teach 

Behavioural 	Science, 	Sociology, 
ràcognisoci University or equivalent. B. 
EXPERIENCE: 	About 	three Monulnenle of Northern India and Deccsn 

d) An and Architecture of South India with 
30 OF CCS(PIiNSION) 	RULES 	IS 
APPLtCABLE TUTtlE POST. 

Anthropology and allied subjects relating 
years 

Teschlng/Prolesslonal 	experience 

special preference of Temples. NOTE: 3. 	(Ret.No.F.1/354/2001.R.I) 	TWO 
to Police functions to thn Police Officers of • 

the rank ol Dy. SP to Sub.lnspeclors 
OESIRABLE: Post Graduate Diplonr/ 

• Certificate in Foreign Trade, DUTfES: Candidates selected for the posts Will, 

during the period of prebalien, be required 
SPECIALISTS IN FORENSIC MEDICINE, 
MINISTRY OF HEALTH AND FAMILY 

attending Basic and Advanced. courses Teaching and allied duties. HO: Delhi.Now 

10 undergo training as per requirement of 
(oh prescribed by the Archaeological 

WELFARE 	DEPTT. 	OF 	HEALTH, 

and 	to 	perform 	olhei 	training 	and 
administrative duties that may be assigned 

Delhi. 

(Rof.No.F.1/146/2001-R,Vl) 

Surveyoflndiaandwillberequiredtopa5s 
SPECIALIST GRADE ti OF CENTRAL by tile Diroclor, NEPA from time to time. • FOURTEEN ASSISTANT ENGINEERS 

a Departmental examinalion before 
HEALTH SERVICE(NON-TEACHING  HO: North Eastern Police Academy, (CIVIL)IN ANDAMAN PUBLIC WORKS 

conIirnrfion. DUTIES: To undarfaka 
SPECIALIST SUB.CADRE). Of the Iwo Moghstoya. ANY SPECIAL CONCE DEPARTMENT, ANDAMAN & NfCOBAR 

Excovfions, Explorations & Preservation 
pasts one peal is rese(ved br OIlier SSIONS: 	Rent froo accommodation is ADMINISTRATION. Of the burt een posts, 

of 	Monuments 	on 	Archaeological 
Backward 	Clssses 	Candidates. available duty connected with the facililie. • one posl(permanenl) is reserved for 

Principles, PteparoIionoflechnicstropas 
OLIALIFICATIONS: ESSENTIAL: 	A. Ofllghl5fldWlOr5UppIy,_..._"'Schedfed  Tribe 	Candidates 	and 

on 	Monuments 	& .. 	Antiquities, 
EDUCATIONAL: • i) Same as in 11cm No.2 

iibove. 
(Ref.No.F.1/296/20OR.V) 	ONE remaining thirteen posts (six permonont 

Archaeological research in generaf and to 
of (i) 	ii) PG. degree in the concerned SENtoRSClENTIFICoFFtCER,GRAoE .. and seven temporary) ate unreserved. 

ssSiSt the Superinleinding Archaeologist in 
apaciatily i.e. M.DJ(Foronsic Modicino), 
M.D.(PatIology), M.D./MRCP in Medicine 

bl(BALLIsTIcs) IN CENTRAL FORENSIC 
SCIENCE LABORATORY, CENTRAL 

OUALtFICATIONS: ESSENTIAL: A. 

running the Office. HO: Lisbfo to sorve 
anywhere in tndis or abroad. 

With diploma In Forensic Medicine/diploma BUREAU OF INVESTfGATION, MINISTRY 
EDUCATIONAL: 	bograo 	In 	Clvii 
Engineering of a recognised Univornily or 

. 

•. 
2. 	(Ref.No.F.1/358/2001-R.I) 	TWO 

in modiceljurisprudence, Speciality Doard 
of pathology (USA) or equivalent. B. 

OFHOMEAFFAIRS. QUALIFICATIONS: 
ESSENTIAL: 	A. 	EDUCATIONAL: 

• equivaleni. B. EXPERIENCE: Two years 
• 

ASSISTANT PROFESSORS OF RADIO. 
OIAGNOSIS,MIt4lSTRy OF HEALTH AND 

EXPEF1IENCE:Ttrrxoyears cspericncein Master'sdegreeinMathemobicorphyeics 
professlonal 	experience 	In 	Civil 
Engineering, DUTIES: Suparvliori and 

FAMILY WELFARE, OEPTT. OF HEALTH. 
concerned spsCialily after obtaining post 
gradusle degree. NOTE: I to  lit: Some as 

or Chemistry from a recognised Univeraily 
of equivalent. 	B. EXPERtENCE: Three 

execution of Works of field unit, as per 
SPECIALIST GRADE.Il (TEACHING SUB- 
CADRE) 	OF 	CENTRAL 	HEALTH 

in Item No.2'abovc. DUTIES: To perform all years' experience in Laboratory iii firearms 
norms and etandards Isiddawn in desiqns, 
drawings slid dstimates.16 achieve targets 

SERVICE. Of the two pests one 	post is 
duties required of a specialist in the and explosives. DESIRABLE: 	octoreIo fixed by th 	Department successfully for 

reserved 	for 	OBC 	Candidates . 
concerned speciality. To perform variou s 
adminislrativeduliesmaybeassigneutronr 

Degree in Mathematics or- Physics or 
Chernistryttorn  a recognised Univeruityor 

Completion of each project with due 
OIJALIFICATIONS: 	ESSENTIAL: A. 
EDUCATIONAL: i) A recognised medical 

time to time. Any other duties that may be equivalent. DUTIES: To ceamine firearms 
consideralionforqualgyandeconomyanw 

• erthopropermaintenanca otthebuildings, 
qualilicalion included in the first or the 

assigned by the trigher otticerz. 	ANY 
OTHER CONDITtONS & BENEFIT: Same 

aird expfosive cases, visit crime scene 
under supervision of Head of Division 

etructures, arose and equipments under 

• 

Second Schedul 	or Parl It of the Third 
Schedule 	(Oiher 	than 	Licentiabe 

inItem No.2 above. Any Special (Ballistic). HO: New Delhi wilhfiabilif'/ to • 
his charge by implementation of the 
policieá and 	general orders 	01 the 

• Qualifications) to the Indian Medical 	• 

Concession: For Andantan & Nicobar 
Admn. & Lakshadweep Adam:- a) Special 

serve anywhere in India. 
(Rof.No.F.1/315/2001.9,Ifl) ONE 

Department. Preparation of the Worka 

Council Act, 1950. Holders of educational 
qualilicaliona included in Part II of the Third 

Compensatory allowance @ fls.525.650/- ASSISTANT  DIRECTOR(GENERAL) IN 
Accounts and Stores Acdounta, proper 
ma)ntenanco of stores and their accounts 

Schedule should also tullil the conditions 
pm, b) Special Duly Allowance @ 25% of 
bastcpay subject too nlaeimumol Rs. 4001/ 

NATIONAL CIVIL DEFENCE COLLEGE, • 

NAGPUR,MINISTRY OF HOME AFFAIRS. 
under his charge and wooding out 

stipulated in sub.seclion(3) of Section 13 p, 	 : QUALIFICATIONS: ESSENTIAL: A, 
unservicoabfe aboros, Inspection of 

of the IMC Act, 1955. ii) Post Graduate 
degree qualiticotiens 	in the concerned 

. 	 (Ref.NoF.1/12/2Oo2Rf) 	TWO 
• 

EDUCATIONAL: Degree of a recognIsed 
buildingsafruclures, areasand equipment 
androcordaeertilicatobofhatoffecl 	ItQ 

speciality i.e. M.O.(Redio-Diagnosle), 
UROLOGISTS, MINISTRY OF HEALTH & 

FAMILYWELFARE, DEPARTMENT OF 
University •protornbly In 	SIoneo or 
oquivotent. IS. EXPERIENCE:ualifiedIir 

N Island. SPECfAL FEATURES OF 
RECRUITMENT TO THE POST OF OMRD or equivalent diploma of two years 

uuiulion or equivalent. El. EXPERIENCE: 
HEALTH, SPECtALIST GRADE it IN THE the 	Emorgeney 	Relief 	Officers 	or ASSISTANT ENGINEER (CIVIL) APWD. 

At toast three years teaching experience 
NON-TEACIfItG S?ECtALIST SUC- 
CADRE OF THE CENTRAL HEALTH 

equivalent 	Coi,raes 	at 	ffio 	Cehtral 

Emergency Relief Training lisff(Now 
Depending 	• upuil the 	nurnbOr 	01 

r.theconcernedspecialityas Sr.Residentf 
Turor/Demonstrator/Regislrar&eclurerafler 

SERVICE, Of the two posts, ono post is NCDC), NagpurorsimilarIiIrecognised 
applications received in resonso to this 
advetlisementbor the pOst ,  of Assislant 

the requieibe 	post graduate degree 
reserved for Other Backward Cfasses 
Candidates, 

by Govt of India and about tWo yrsexp as Engineer (Civil), APWD, the Commission 

• qualifications. NOTE:f: The Medical 
QUALIFICATIONS: 

ESSENTIAL: A.EDUCATIONAL:I) Same •  
Emergency ,  Relief Otficer or Instructor in 
Emergency Retief,ORAbouI four years 

mayholdaRecruilmentToetatfhefotloving 

qualilicaiionsposseasedbylhocandidafes 
should have the recognition of the Medical 

aainiterrrNo.2at(i)abovoii) PostGraduate service in 	the 	Defence 	Services ass 
cenfresfoshorlIisfcandidaleforinberview-  
Cknfres: Delhi, Port BIaiL_ÔhennaJ,,,,. 

r 
çouncij of Iqdia.NOTE:It: In sofaraspost 

degree in the concerned.spuciallfy'te. 'rC0nmissio?MBOttIcor. DESI RABLE:1 ' and Disour. 

graduate medical quelifiàatlona awarded 
M.Ch(Urology) or spediality Board of 
Urology(USA) 	or 

Teaching oxporiOnce. 2. Adiilnistrative The 	candiafesh5vetoindieatoanyone 

by tndian Universities era concerned, they 
equivalent. 	B. 

EXPERIENCE: Three years experience in 
experience. 3. Experience of conducting, 
ctemonstration/excercises. 4. Knowtedge 

eftheabovomenbienedcantroslnfhoBieck 
CpitaIs (ROMANSCRIPT) In the right should also find a place in the Schedules 

to the Indian Medical Council Act, 1956, as 
the specislityof Urology after obtaining the 
first Post Graduate Degree. NOTE: Ito Ill: 

of Wireless Communications and Firsf Aid, 
DUTIES: Instructions 	Civil Debenco on 

hand sldo of the space provided for 

amended tromfime to time. NOTE:III: 
Hotders of speciatity Board 01 USA 

Same as in Item No.2 above. NOTEL:IV: Commurricalions Aefief Operations and 
Indicating the date 01 birthin tigures but 
below the apace provided for writing the 

qualilications Should complete the entire 
In the case of qualifications in Super. 
Speciatilias(M.Ch/D.M,) except in case 01 

anyotherworkalloltedbylheDirectorfrom 
• 

, time to time. Responsible for proper 
MIDDLENAMEendSIJRNAMEInpafllol 
the 	Application 	Format. 	Recruitment requirements of the Board concerned, 

NOTE:tV: Teaching experience in any other 
holders of D.M.IM.Ch of 5 years duralloir, maintenance 	of 	wireless 	sets 	and Test sfiall comprise of a 2 hoUr objective 

posts like the post of GDMO/MO shall net 
Itto holdora should. hsvu obtained M.D. 
(Gon Medicine) erM.S(Gen F"gory) oran 

talopholie equipment in Iho Collego,.He 
will be the Mess Secretary and will 

typo question DOper With multiple ChOlcC. 
The • be considered for eligibility purpose ter 

recruitment to the teactilng posts. NOT,F,: 
equivalent quafiticalion as i'n.ncribed by 
said council in its 

su$rviso mess arrargo moss meetings, 
question paper shalt cover all the 

cdro 	aroSs 	taught 	In 	a 	BE(Civil)/ 
V: 	Persons who have done their MO.Jar 

racommencj.v:ions on PG. 
madicaleerimlnolion,NDTE:v: trilhbcnso 

Administrative duties as may be allotted 
by  the  Director from  time  10 time. HO: 

B.Tef,.(diviI) 	programme. The question 
will be aol In 	Englishonty. 	Use at 

• 
diploma In Radiology bafote 1985 will o,o 
be eligible to apply for the posts of Raàlo- 

of holder of D.MJM.Ch qualification of 5 Nagpur. but liable to serve anywhereiln cnlculsIors/ef,)'o rulers/loO fa6lea Is not 
Diagnoein/Radlo.Thorapy. DUTIES: To 

years duration, the period of Sr P.G. 
residency ronderedin Inst partelesid D.M./ 
M,Ch bo ot1011 	Counted 	lOwOrds 

' tndi5. 	 • 	
• 

6. 	(Ref. 	No.F.1/321-2001-R.t) 	ONE 
peimitted. 	't', a 	candidabea 	have to 
send one àopy of their duly signed recent 

OOCTÔR(000) GRADE 11tN DELHIJAI, 
. 	 Centliwxd NoQrttheore'iealeafldattuQflons 
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C E 1 Tr IVAJ,  I.uii1]:NrsTJvIVE T1]:Hut; 
C; U1'Ii:iF I }3ENCH 

ORDER SHEET 

Original AppiicatiO;} 

Misc. Petition No. 	/ 
Contempt Petition No.7 

Review Appjicat0 No./ 

Applicant (s) 	ç0 	 - 

vs. 
RC3pOn(jen (s) 	 0 
AdVocte - 	for tIie applicant 

Advocate for the respoflaent (s) •---Q 

0 
Nes of the Registry 	Date j 	Order of the Tribunal 

	

25 .3.20031 	Heard Mr. V.M. Thomas, learned 
counsel for the applicant. 

Issue notice to show cause as  
to why the application shall not 
be adjnitted. 

Jq  

ftifkd 

rirrj 	iit 

............ 

- 

Also, issue notice to show 
cause as to why interim order as 
prayed for shall not be granted. 
Returnable by two weeks. 

Mr. A.x. Choudhury, learned 
Addi. C.G.S.C. for the respondent 
accepts notice 00 behalf of the 
respondents 

As an interim measure, the 
respondent8 are directed to allow 
applicant to appear in the interview 
for the post of Asstt. Director 
(Lecturer), but the reault is 

subject to the outcome of the 
application 

List on 10.4.2003 for adnjs3- 
ion. 

Sd/VjC CHRIRnAN 

£d/ IIE(OR (.eci*) 

I 



RULE 

J 	CE1RJ )u INIsTITIvE TRIBUNAL 
BENCH 

ORDER SHEET 

OriginaJ. Application No. /O 

Misc. Petition Mc. 

Contempt Petition No. •___/ 
Reiiew Application 

Applicant 

Responcent(s) 	 0 

Advocte 	for the applicant 

Advote for the respondent (s) 

...................................... ,-.. ..-'......,.- ........ 

iJotes.o:E the Registry 	Date 
	 Order of the Tribunal 

(L( 	1 

.,\ 	•('> 	
•' 

° 

10.4.2003 	Heard Mr. V.11. Thomas, learned 

counsel for the applicant and also Mr. 

A.K. Choudhury, learned Addi. C.G.S.C. 

for the respondents. 

The only relief, the applicant 

for was co consider his case 

for selection for the post of Assista 

nt Director (Lecture) in the North 

Eastern Police Academy, Umiam, 

Meghalaya. It has now been stated that 

in view of the order passed on 

25.3.2003, the applicant was allowed 

to appear in the interview held on 
t at 

28.3.2003 andLthe  applicant wa allow- 

ed to participate in the selection 

process. 

S(CHQ. 
Pcpr If 

rop ild i • 	' 003 

Since the applicant secured 

the relief prayed for no further 

direction is necessary. 

The application thuu disrni 

as .inf- ruct.ious. No order as to costs. 

Sd/VICE CHAIflMcN 	:. 

/ 

44wk 

4cA,tT 
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G0VElNMINT 01? iNJ)A 
N OWl'! I EASTERN POLICE ACADEMY 

UMSAW, UMIAM - 793 123 
(MEGI!ALAYA) 

No. NE1)A/PF(A)/5/2003/EsU/ 
	

Dated: 
	

LI Un e. ,/2 003 

0 R J) E R 

Consequent upon the selection of Assistant Director (Lecturer) by 
the UPSC, vicle their letter No.F.I/04/2002. R-lll dt. 13/5/2003 &appointnient of Ms 
GchabatlChanjfl)bam as Assistant I)ii ectoi (Lcctui ci), vidc this oil ice Oi dci 
NoNEPA/A3pft/AD(L/5/99/V1:l/!7o5.1 I dl l7/6/20Q the sciviccs of Shii 
Swaioói Shii'iii,who wasappointed aAsisaut Director (Lecturer) on ad-hoc basis for 
a period of 179 days w.e.f, 1002003 (FN) to 7/8/03 (AN) vicle this office Order 'No, 
NEPA/App1UAD(Lec)/5/99/vo!../94..99 dt. .10/2/2003 is hereby terminated w.e.f. 
13/6/2003 (AN), in terms of para I of said oi'der, 

(1'. Pachuau, IPS) 
I 	 Drectcr 

Meio No. NEPA/PF(A)/5/2003/Estt//7
1

l 	Did. Umsaw, th 	Jun 7 	e,03 0 
Copy to: - 

-' I. Shri Swaroop Sharma, Gauri Shankar, Kench's Trace, Shilloiig-04. 
The Deputy Secretary, UPSC, Dholpur House, Shuhjahaii Road, New 

Delhi - 110 011 for infon pi, -  wr. to his letter No. F. 1/04/2002-R.1iJ dl. 
13/5/2003. 

The i)y. Secrcai'y, Depit. of l)ONER, Govt. of India, Vigyan Aimeie, 
Maulana And Road, New Delhi - 110011 for talon. P1. 
The Secretary, N IC, Shi I long- mi' in formation:, p1 

The RPAO (UI), Sliillong - 03 
6., The Accounus Section, N EPA, Umsaw, Mcghalaya 

PeronaJ File. 
Office Order File. 

- 

(I . Pacli uau, IPS) 
Director 

ci 

1cvn 
/4- JVo 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Oriqinal Application No 	120 / 2003 

Applicant 	Shr-i Swaroop Sharma 

V S- 

Respondents 	U . O . I.& ors 

Date 	 Order of the Tribunal 

772003 	Heard MrVKThomas learned counsel for 

the applicant and also MrBCPathak learned 

Addi C.G.S.C.  

MrThoinas at the first instance submitted 

that he wants to withdraw the application 

because of formal defects and refile it 

after remoYinq the defects Mrihomas also 

submitted that a new causeot action has also 

emanated 

Under the circumstances the application 

is dismissed on withdrawal with liberty to 

refile it 

Sd I- 

Vice-Chairman 

C9- 



• 	 ______ _____ 
	

j 	 - 

6WAROUP wilkROA 	 'GAUiI SHAN K11 

KENCII 'b T1AC8  
- -- 	

..)A 
(•l I 1

AJIL l.A 	j 

- 	- 	Dt: 1UI7/2O-J3, 

10, 

The Director 

florth EsLcn Police cadethy 
Um3W, Imiw 

Moha1uya, 

Sub:- Latter Io. NEP1/?F(A)/5/2003/iatt/ Dt. 1?June,05 
Terminating iiiy sc,rvicoe on Aduoc uatis. 

Sir, 

With reference to the above lettor Dt.17 June,03. 

I would request you kindly to furnish me with a copy of the 

appointtent letter of Ms Genab9ti Channmbam against the poet 

at assistant 1)ivctor (Lecturer) in the North Eastern Police 

;cadeiay, 

Thnkjy1R You 
- -- 

	

(_ 	 - 	 •••. 	•-• 

LY' 

(:iiouJ 	iLAM) 

10 
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1 CS4L AbflNISTRATIVE TRIBUNAL 

TI ENCH, GUWAHATI. 

k 
****** 

Q.A. NO.159/2003. 

SHRI SWAROOP SHARMA 	 - APPLICANT 

UNION OF INbIA 

& OTHERS 	 - RESPONDENT 

Reply on behalf of the Respondents No. 2 (UPSC). 

I, ARUN KUMAR 5/0 Late 5hri K. PRA5AD aged 51 

years working as Under Secretary in the Union Public Service 

Commission, bholpur House, Shahjahan lZoad, New behi do 

hereby submit that I have read the application and that I am 

fully conversant with the facts and circumstances of the case 

and also I am competent to file this reply on behalf of the 

Respondent No. 2, I submit as stated hereunder 

Praliminory Submission 

The Union Public Service Commission (Respondent No.2) 

are a Constitutional Body established under Article 315 to 323 

Chapter II Part XIV of the Constitution of India. The 

Constitution have enjoined upon them the solemn duly of making 

recruitment to all Civil Services and Posts under the Union 

Government, In the discharge of their Constitutional 

obligations, the Commission are vested with the power to devise 

their internal modes of functioning and procedures objectively 

and in a just and equitable manner in which reasonable 

(ARUN 

Undr Socr 

MHc 

¶jior Pubii 	IjIiC 

-44 
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cloificotion of various applicants on the basis of their 

qualifications and experience is an integral part. These powers 

of the Commission for reasonable classification of applicants 

have been upheld by various Judicial authorities including the 

Hon'b(e Supreme Court of India. In one of its rulings in Civil 

Appeal No.6103 of 1994 of Madhya Pradesh Public Service 

Commission Vs. Others, the kon'ble Supreme Court has 

observed " In substance and reality, this process of short-

listing is part of the process of selection Once the applications 

are received and The Selection Board or the Commission applies 

its mind to evolve any rational and reasonable basis, on which 

the list of applicants should be short-listed, the process of 

selection commences. If with five years of experience an 

applicant is eligible, then no fault can be found with the 

Commission if the applicants having completed seven and half 
V 

years of practice are only called for interview because such 

applicants having longer period of practice, shall be presumed to 

have better experience ..... 

It is submitted that the Commission set in motion the 

process of recruitment by advertising the posts strictly in 

conformity with the notified recruitment rules framed under 

Article 309 of the Cnstitution of India. 

*WT) 
(UN 4JR) 

kl 4 is 

FT 

C ((tSOI) 

'A"I 
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8ref facts of the case 

This case rekites to the recruitment of one 

Assistant birector (Lecturer) in North Eastern Police Academy, 

Meghalaya, M/o Home Affairs. 	The post was advertised on 

9.32002 with closing date as 28.3.2002. 	The post is 

unreserved. The age limit, pay scale 1  educational qualifications 

and experience prescribed, for the said post was as under:-. 

Pay 5cale: Rs.8000-275-1300/- 

AGE: Not exceeding 35 years on normal closing date, 

RELAXABLE FOR GOVERNMENT 5ERVANT5 UPTQ FIVE 

YEARS. For age concession applicable to some other categories 

of applicants, please see relevant paras of the 'Instructions to 

Candidates'. 

Qualifications: 	Essential: 

Educational: 

Post 	graduate 	degree 	in 	Sociology/Psychology/Social 

Anthropology from a recognised university or equivalent. 

Experience: 

Two years research/teaching experience in any of the subjects 

mentioned in EQ(A) Above. 

Note: The qualifications are relaxable at Commission's 

discretion in case, of candidates otherwise well qualified. 

Desirable Qualification 

Ecperince of teaching in Academic Institutions in North 

Eastern 1egion of India. 

4 fr JN T1èi) 
-C .  
QI 

y. jr 

•c •.4 
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In response to the advertisement applications from 183 

candidates (including 27 ST, 18 SC & 37 OBC candidates) were 

received and scrutinised. The applications of ST. SC & OBC 

candidates were treated at par with general candidates as the 

post is unreserved. 

Since only one post was to be filled up, there was no 

point in calling all the 183 candidates for interview. 

Accordingly, on the basis of the Preliminary Scrutiny & 

shortlisting criteria approved by the CommissionL4ndidats 

were called for interview held on 28,3.2003 by the Interview 

Board under the Presidentship of br. 5 R Hashim, Hon'ble 

Member, UP5C. The petilloner's candidature was rejected qs 

he was not in possession of two years of 

academic institutions in North Eastern Region of India as per 

the short listing criteria approved by the Commission. However, 

the petitioner was also interviewed in compliance of order of 

Hon'ble Tribunal, Guwahati Bench, &uwahati. One candidate was 

recommended for appointment to the above post. 

Recommendation Letter was issued on 13.5.2003.The 

petitioner was, however, not found suable by the Interew 

Board to be recommended for the aforesaid post. 

Parawise 	to the O.A. 159/2003 ( Sh. 5waroop 

Sharma Vs U.I.O. & Others) is as follows :- 

Pora 1.to 4.16 

No comments. 

(ARUWX,) 

tindir 
! 	 WI 

1acfl PL 	s;iG,mmi 
d t'tiNi kUhi. 
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Para 4.17 

No comments as the para is concerned to -3. 

Para 4.18. 

The para concerns R-4. 	. 

Para 4.19, 

The statements are denied. The aflegations made by the 

applicant are malafide and cast aspersions on the Commission, 

which is a constitutional body functioning objectively without 

any bias towards any candidate. It is submitted that the 

petitioner was interviewed in compliance of the order of Hon'ble 

CAT, Guwahati Bench along with other 10 candidates who were 

originally called by the UP5C for interview. Their performance 	S 

was duly considered by the Interview Board, One candidate 

(lespor dent No.5 ) was finally recommended by the Commission. 	
S 

The petitioner was not found suitable for being recommended 	 S 

to the post. The Commission recommends candidates to the 

extent of the number of posts and publishes the list of the 

recommended candidates in the 'Employment New& weekly. The 

recommendation letter was issued on 13.5.2003 and the result 	
S 

of the recruitment case was published in the Employint News 

dated 14.6.2003. 

jhid i jLr1 

iofl 
1*• 	
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The petitioner's contention is that the post is fiUed by an 

QBC candidate though it is not reserved for any category. In 

fact, an unreserved post is open to all categories and may be 

filled by a candidate of any category whether general or ST/SC 

or OBC provided he/she fulfils the requirements of the post 

and is called for interview and in the interview he/she performs 

to the satisfaction of the Interview Board to be finally 

recommended for the post. In the instant case 6 5T , 3 OBC 

and 2 general (including the petitioner) were called for 

interview and the recommended candidate happens to be an 

OBC. The question of reservation of the post does not arise at 

all in this case. 

It is submitted that the role of Ministerial 

Representative (Respondent No.4) is limited to apprising the 

Interview Board of the requirement of the post, service 

conditions, career prospectus etc. within the organisation and 

such other information as may be sought by the Board or the 

candidates. He does not participate in the actual process of 

the selection. Respondent No. 3 was it. in_the_Lgeiviei, ................. 

Board. Neither respondent no. 3 nor respondent no. 4 has got 

any role in the selection of candidates. It is also submitted 

that there is no favoritism by the Interview Board in making 

selections. The Interview Board has on it one two or more 

I 

	

	ecpert Advisers who have the technical knowledge and 

expertise to assess the candidates. They are chosen and 

(y4*) 

(ARUN am 
a.R 
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•T T 
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H' 
pointed by the Commission for obtaining independent expert 

asistance and advice in assessing the performance of the, 

cndidate and his suitability for the post in question. They also 

asess the potentiolity° of the candidate. The Interview 

Bard determries the broad pattern for the conduct of the 

irterview. The Board also discuss the sub lect ruirement of 

ie posts so that the examination of every candidate is welil  

rected and purposive. After the candidate is interviewed the 

resident of the Board assigns marks to each candidate based 

n the advice given by the expert Advisers and on his own 

Lidgement regarding the performance of the candidate. 

Porn 4,20 and 4,21. 

No comments. Matters of records. 

Porn 5,1. 

The grounds' for relief made by the petitioner in 

tIiese paragraphs are baseless. Selections for the advertised 

pst are made by UPSC strictly as per statutory rules and 

d'iteria devised by the Commission with prejudice to none. In 

Fis . case also, the Commission have discharged their 

nstitutional obligation with equity and fair play and there is 

0 question, whatsoever, of being partisan towards anyone. As 

tIready stated, the Commission recommends the candidates to 

the extent of the number of posts and the list of recommended 

H 
	candidates is published in Employment News weekly. 

1* t•4t 	j' 

7 

- 
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5,2 & 5,3. 

1 The post is not reserved and is open to any category of 

tes. The candidate finaHy recommended by the Interview 

ard in this case happens to be an OC candidate. The 

Lstion of reservation does not arise at all. 

5.5 to 5.7. 

As already stated neither the 1espondent No.3 nor 

ident No. 4 has any role in the selection of candidates. 

5.6 & 5.7, 

The statement is denied. The petitioner hasot only one 

r teaching experience on a regular basisJsshort  of 

uired two years experience as prescribed in the recruitment 

es for the post. He was interviewed as per the directions of 

e Hon'ble CAT, Guwahati Bench. But the Interview Board has 

rtcommended another candidate. There is no malafide against 
ii 

i+ie petitioner nor any favoritism towards any other candidate. 

Iii will not be right for the petitioner to consider himself as 

b ; tter suited than anyone else to be selected and appointed 

this is a matter under the purview of the Interview Board. 

recommendation made by the Commission is not arbitrary,. 

reasonable and contrary to 	the principle of service 

risprudence. It is also not violative of Article. 14 of the 

itution of India. 

6&7. 

No comments. 

11 
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ara8&9, 

It is submitted that UP5C is a Constitutional body for 

recruitment to all Civil Services and posts under the Union 

iment, In matters of direct recruitment where selection is 

on interviews only, best available experts in the concerned 

ire roped in the Interview Boards for assessment of 

candidates' suitability. The President of the Board takes a 

wholistic view considering the advice of experts. The Interview 

oard finally recommends the most suitable candidate. It is 

5ubmitted that the petitioner was duly considered by the 

Interview Board but was not found suitable for being 

recommended to the post. The Commission have discharged their 

duties and constitutional obligation in a just and equitable manner. 

It is therefore prayed that the petitioner may not be 

granted the reliefs sought by him as this will tantamount to 

Eeing prejudicial to other candidate recommended for the post. 

It is, therefore, prayed that the Hon'ble Tribunal may be 

leased to dismiss the QA and to pass a suitable order against 

he petitioner. 

DEPONENT 

(AFJN9.fAj) 

td 	uret.ry 
.'r 

hnon  
,, 	EJOIIIL, 
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VERIFICATION 

I, Arun Kuniar, working as Under Secretary in Union 

Public Service Commission, bholpur House, Shahjahan Road, 

New Delhi do verify and state that what is stated above is true 

to the best of my knowledge information and are based on 

record. 

NEW DELHI : 	 DEPONENT 
(rrr) 

A 	, utJc-rr 
  • 	 . j,.- - 

T ,. 

c :rjTh1Ofl 
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Cectra d mnistrative Tribunal 	
: 

I 6JUNZOO4 

~ GL,wahatiBench 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

O.A.no. 159 / 2003 

BETWEEN 

Shri Swaroop Sharma 	 .. 	 Applicant 

AND 
Union of India & ors. 	 Respondents 

In The Matter Of: 

A Rejoinder by the Applicant ;  to the 

Written Statement filed on behalf of 

the Respondent no.2 (UPSC). 

Most Respectfully Sheweth: 

That the Applicant preferred the instant O.A.no.,159/ 

2003 before this Hon'ble Tribunal challenqjnq the appoint-

ment of the Respondent no.5 as Asstt.Director (Lecturer) 

in the North Eastern Police Academy ;  Umiam, Meqhalaya, 

followinq an advertisement and interview %conducted by 

the UPSC, and further prayinq for a direction th-e the 

concerned Respondents to appoint him in the said post. 

That a copy of the Written Statement filed on 

behalf of the Respondent no.2 (UPSC) was served on the 

I 
Appljcants Counsel. The Applicant has perused the same 

and has understood the contents thereof, and accordinqly 

beqs to file this rejoinder thereto. 

That with reqard to the statements made in para 3 of 

the W.S. the Applicant beps to state that as per the Ad-

vertisement the required qualification was EITHER 2 years 
se_cAC&. Y/i 

,OR 2 years teach inq experience. It is stated that the 

• Applicant had 2 years research experience; but it is evi- 

Contd-2 
- 

.1 	 I 

0 

: 
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dent from the statements made in the said para. 3 of the 

W.S. that the Applicant's research experience was totally 

overlooked and iqnord by the Interview Board. As reqards 

the desirable qualification, viz. 'Experience of teachinq 

in Academic Institutions of North Eastern Repion', the 

Applicant states that he had that qualification as he 

had been teachinp in the NE.Police Academy itself and 

that too in the very same post for which the selection 

was beinq held. As sUch 1  the Applicant was better 

ua1ified than the Respondent no.5 and there could be no 

valid reason for rejectinq the Applicant's candidature nor 

for findinq him unsuitable for beinq recommended for the 

post 1  nor was there any justification in holdinq that the 

Respondent no.5 was the best suited for the post. The 

Appuict craves leave to annexe herewith the copy of the 

appointment order of the Respondent no.5 dt.17th June '09 

which could not be annexed with the oriqinal application. 

A copy of the appointment order dt 17th June 2003 

is annexed hereto as ANNEXURE - A. 

4. 	That with reqard to the statements made in para 4 

of the W.S. the Applicant denies that simply becsuse the 

UPSC is constitutional body its actions cannot be criti-

cised or called in question before Courts of La,. Con-

stitutional Bodies are also made up of human beinqs who 

are liable to commit errors or may be influenced by bias 

or prejudices. Hence any aqqrieved person may question 

their acts and omissions before competent courts of law. 

This is what the Applicant has done in the instant case. 

Accordinqly the Applicant humbly beqs to reiterate . the 

statements made in para 419 of the oriqinal application. 
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H 5.. 	That the Applicant further bops to state that it is 

evident also from the statementemade in the W.S. at papa 

8 thereof that the Research Experience of the Apljcant 

was totally overlooked by the Intervje, Board thereby 

causinp prejudice to the Applicn. 

	

6. 	
That the Applicant bepg to state that as reqards 

1 teach inp experjence the Intervje, Board had considered 

and noted that the Appl icant had three -------------------- 

IThe Aplicant had started teachjnc1 in the N.E.Poljce 

lAcademy on 15-12-98 and as on the date of interview he 

was still teachinp there. The pap period was caused due 

to the illeqal action of the Academy authorities in repla-

cing the Appljcai,ts ad—hoc service by aPpoiritjnp another 

person aqain on ad—hoc basis. 

That the Applicant bec4s to state that Shri Arun 

kumar.., Under Secretary in the UPSC, who has v:erifjed and 

siqned the W.S. was not a member of the Interyje, Board.. 

Hence it necessarily follows that he had no personal knaw-

ledqe of the matter and as such the UPSC ouqht to 

rduce the relevant records before this Hon'ble Tribunal 

in suppc)rt of the statements made in the W . S. 

Contd - 4 
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Verification 

I the Applicant,, Shri Swaroop Sharma, son. of Shri 

D..C8harma, aQed about 32 years 	resident of '6aurj 

Shankar'. Kench's Trace Shillonp - 793 004 	do hereby 

verify that the statements made in the Rejoinder in paras 

L - 	 are true to my 1nowlede 

those made in paras I 	 are true to my ,  in- 

• formation based on records and those made in paras 

are my humble submissions based on leqal advise 

And I sian this Verification on this 	day of 

Sanuary, 2004 at Guwahatj1 

Sipn ure 
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NORth EASFEItN I')LR-E ACADEMY 

UMSAW, UMIAM —793 123 
(MEGhIILA\'A) 

Nc NLPA/APPLU/ 	(LLCt )/S/99/Vul.IIl7U /1 
	/ 	j2003 

Ol I) E 

Consequent upon he selection by the tJISC, vide iliei 
l'tki Ni. 

I. IJ0lI2OU2-Rl II di. 3/I2003. Ms (1ibati Chanambam is hcreby appointed as 

Assitan1 Director (Lectuiet) it the scuH ui Rs uOO-? 75-1 1,5O/- p.m. 
plti nthr 

11oWw1ceS aS admiSshk' from time to time in the estabhishThcflt ot N EPi\, Uun.aw,L.  

!Jndnm, Mcglialfly widi dEed It urn the a tet uou oil 3106'2003 

tier l(cadquarter wdl be llEl'i\, l.imsav,', Jnu:un, Metalavu. 

llie a1,pOtntIPCIlt 	purely teinpOttFY 	1 	srvicS tii;iy be 

tcrrnmated 

 

by 1ivin. nn inunth S noUce I nm cuhci side. 

7' 
l)icctd E 

Lno No, NhipApptt(A1) I .ec)S/99/ Vl-I/ vt 
	)td. Uutsaw, the j.j June,03 

COPY to - 
1. Ms (Jehabali (LhuiatiibLtIn, AssU. l)iieeWu (I ,ce turet),NF.1'\. 

M,h 
The Deputy Secretary, UPSU, Dhulpur 1 louse, Shahjalian RnuL, New 

Dullu 	I ft 	l I br inbm ;I- w.r to bik letter No F,t/04/200?-R,111 dt. 

13/5/2003 
The Dy. ueietmy, Depti. (t DONlU. (ovI of ltidm. Viput Auuee, 

Maulana Azad It 	New 1.)elhi -- 110 0 11 for intuit. 1'1. 

The Secretary, NEC, Shilloug- for information, pl. 

The l PA() (11I), Shillon - 03 

6.. 1 he Accounts Section, NEPA, Utitsaw,  I 4 4h 11 aya 

. '.i. Personal File. 
l. Offlee Order File. 

(I. paclivau1PS) 
Dircutor 
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